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ALHLAL 701().—F=0a g1, gy Afataam, 1959 (1959 =1 54) £ ameT 44 % |19 qf$a 4127 5, 97 9,
T 10, =TT 11, €197 12, 97T 13, =737 16, =72y 17, &7 18, a7 21 57 97T 41 FIE7 T2 ATRat F7 TT07 T4 3
A APy TR, 1962 F1 37 At % ey s # gu foeg i afesrwr & g e & v T s 7 A
o e & e feram aamdY 2, safe -

X 1
T
1. «fw - (1) T st & GfEm q ey e, 2016 2
(2) ¥ TS § WA i qTeT w7 TS 207
2. gfoamard - () =7 et & S 9 o 9290 7 aeram a9t3m 7 20,-
(1) “sfafRem 3 g wfafere 1950 (1959 %7 54) afina 2 ;
(2) “arg srer & Ut g i 2 S FhfET avg a1 oer 99 F A F adte T are 7 warer R
Smar 7 fg o efaeia oo w2 % o i faewres e 7 e e g
(3) “qerae g ArTd” ¥ 1899 & 1F fafafHy smmyg st £
(4) “srfrer wrferaor 7 e 105 # fAfde arfiefia wfesor st & ;
(5) “wrtermrt” A st § wgt 3= At # sewar @R ey 2, & Farg K e o o
g e B I a9 g gH-aRa 0 9 § AeEar gy st G s 8
(6) “FErATI@” ¥ B A AT AT T I AT & T T TEHw TEUW F v T v e aoft
AT THAT FT F: BT 99 T MA@t % B §9m g1 94w 2 & et @ as F oo

3586 GL2016 (1)



THE GAZETTE OF INDIA : EXTRAORDINARY [PArRT II—SEC. 3(1)]

ST EAT § 79 9% & for (AT s afwaseor i) s a=r w1 § (wmn sar § 5 e arew
T TEAT 2 37 SHE AW A T TeAT F AZL AT 3) TAT TE TG AT WAL AT A =TAT
FEGA FT AT @ T FEAT T St F BT 907 F 37 F o o st o & e,
wrav. BTt F T T B 3T wTE ST ¥ O RO AT W § MEEres A 8
T T A q9T AR T AT A= HiwAty giee saataa g, w4 #1590 wh7 9w F 9T @i
e w3

(7) “HIFT FA" & AT IR AT IS ST T4 o (AT Hregm A 7
(8) I BT Y § faReft T FIgH 1 EAT H 3 B0 we sy afim 7

(9) SR &/ FILET F1 oF &f0¥ v § S0 Avreaa: o€ a1 aier w1 F97 Fraw €, 9 FEwes W ar
TR AT AT s | T AveAw ® A A e | a7 e 7

(10) “sterrrer” & S= A feftiex ar ifes wfdter & amr & 72 B sy 7 6 7= F aabs
Y AT ATeteE AT

(1) “Fz= FvaT § =g e e et v =ies i aniie o a1 35 a1 F a5 s TEan Afna

(12)*F e & Tl FTEqE Fie qTSAY, OIS, Tt av e UH qT qEET TA F I TF 00 T6]
At

(13) “9ATEE AFT2” H ATEE TS ATATAAH, 1949 (1949 F7 38) F¥ a7 2 FF 3TUTT (1) F & (@) H
7T qieaTiae =dE swTsde At 2 9 396 sttataam £ e 6 i 37w (1) ¥ ety e %

(14) st =7 =&t orek g = arfarteer f arer 33 F wefr orfew # 2

(15) ST F7 “HUEAw” 7 TRt SRy ¥ semee 91 Areteg § et 1ivade & gt § s S
st el AITS T 22T AT T SO0 AT AT T 9= weAT Wy Gt Faw 7 ey a7 guw '
Taar 2, feieT & afvade sy el =1 ser satia wr qur Frars F Gemr § e ar el
s i BTt # witerds f¥ = siavia et srqer ot 3 s = il v=et & s
H qieadq € 2

(16) AT ST 5 for” 4 Homerr % Tem SearaA fawrer gy faam i ® s ffaftg
Temor 3 Tl sramper AT e AR (A 3 o7 2o P ) afiee

(17) A T ¥ FAAE AR T T 70 7909 99 & AT o it ave Gfofie e F
Tl HugreraTers ZRT TATO o g At # A7 35 g T A FH T g g9 T FOFH
T F A0 g 727 7 g FF A8 v foeveror Av 39, arvar v el ot =, miy ey
TEaE & A1 o o T A A oy gy oft €

(18) “Mftwaseor & et Fewies Friars grr fdt e, dreft, femee a1 fr se1 w@er &1 " e
T AT 39 e H e Gt A e 91 35 A i TR TAT St g oi B aewe st
T oTAT 7 aiEa TE BT S g 3 a9 3F B @i a9 = are q G w5 T
grieeRrT grer fAftsT % =7 § swrierg o ey e g

TSR — fAfeerr 7 st & % 0 gy 1 2o g & ot 31 v=e arer adt a9
T2 | el =7 | vhafda 77 fGu s & sy 3T f= e F 72 #7 S st e,
FraAT, foet=, @i wrafar {9 o7 R = i &1 Irmor oft #1

(19) “=EERI” ¥ FE =yt AT g S0 2T 47 FRaE, 79, B, & (pf e 7 fm,
Frata, arara = savor v P F Rre oae 9 gy =Jv e aree TEer (o e & ) w
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T 9§ i R st wrefr @er WIfEEer (MTELT), A9 TS e are $Ear
(103 MR ATOL, T OZa8 W TEFA UHIHUAA TT A.70.0.%. T 9gag sFea o g ;

(20) “smfa @ =t | vET wrs St At g o "ter = & ae e F 9w far @ 6w .
Tt FRrermerarstt seanfaa &< et T FT e g ;

(21) “sHwzE A s ge 7 afiE §9 g g e waelt vy w711 % Booars
T FAFLIAE Yok ATAIT ST G&T 3915 & A7 et =T 918 g7 A 7 =7 7Zam 2 3 787
FT ATt T F e Toft 7 smmef FIiRg w=ar 2

(22) “TTFT A" T AL AT AT Fr8 #1e7 g sferm & < o= fir Jafw 25 0

AT M arer” |7 0 R 7o s § faffas o w ambes s F oo g gr
A= oA e Ares | fae avEr & P 3 S 3R T e aves A E

(23) g T ATAT T FE AT A T AT g F ST AT T AT F w7 A AT E i
AR TR 7 T3 o7 F o7efir ot seper ¥ sforra aw 7t i Farg § afigs = w7 g

(24) “ZFT 5F F VT W =1 AR S F107 ofR o oo 3 Ay At iy dfww & = b
% T 5w 21g & gwEe ¥ o 3T v w9 % o femee B T g qar S s e
s frareae ot &

(25) “srfvEga §' | AW AT AT AT AT AP 2, F BT o Zo7 1 R F "reaq 7 =g
AN

(26) I wiaFa” | FE aeg AT sy i ager fEemea i g3 FrE 7wy i 2 o & aft
T T + forn 78 yeia g1 foF 98 areatas 2«6+ fowr e s far g

(27) “S=" F T fAAEt F a3 | e v i rer afiem £

(28) *Z=w ghomme ¥ flt wfTae & =9 F =T 21 71 719 =R g suAen & o freres e
TS FTRT AgA1 2T At § (rerft 557 vF =xiw g oft 32 a1 3o e s A @)
77 FRrerfEm ar =ireT AT #, FewEa ar e e F e Rewes B s § v e Reees e
grer et e, et 9 weer S FemfEe = A gea @ ata w8 ahatde G s s
o arr-arr arit wefire, T F a4 2T ¥ e qret o arsg Jae s, agdat, A
Torereer At gt orett, |t e & 50 BT stars F 9efT & Jry-Aarg 396 T, 72w
S e arew oft & ;

(29) “IET FATAY Tew | Rt A ¥ 7=k, W, FAvEE, qeE AT HA 7 AT E

(30) “fafaiar & F% =xfvr afm 8 1 sy F fBfamir, feer, oo e oo & fis,
Frata, s =T siaeor ar e 3 By T 9 SRy 39 I, qEdl AT AT AT e AT Jurgy
F o A g A (rAvor Terer @ fie) 7 A

(31) “FAfmir F Fefda w1 faior 5T, semee w2 91 g9t w2 atine € -
(i) Frs o7 AT ;

(ii) farlY srImrer % =ETE AT FE AT WO AT AT (SIS e, we R, MeE, avee,
it W fim, anf?) ;

(iif) YT % TR s e
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(iv) T s & Tore e sy, e s Retenae 2-
{i) Toreft ffomar srmer #1 : |iT &52eT ; s
{ii} Tomft sTaTTer 3 Femat A AR I FEAT (FF 70 T § gt
Tore simite Frferfaa i 2 -
i) Toreft srmger S AIEHA, AR TOE, SR AT BE ST THAA 1 ST ; AT
(i) Tt AT AT T AT I TR
(32) “Frera & JTEt, Se qreEg ST e aree fi e 0 warft st stite & Gee o
(33) e g& T & et wafi £ afos w1 afeT & 59 72 et sy & 790 7 ag et 2
A7 =H SO AT FE-TI8E | Afveaty Grar wmar £
(34) “TAFTTUA” I ST AqATAAT T TEIT IMLT A9 AT &5
(35) ¥z arer” F THAT AT (Vo= et Foger) sferT 2 57 genT: 99 § qamefie sfader arat &
#~ o ¥ e 7ar 2 o et =t g = e v & oo femsa fer mar 75
(36) “Fe-ar faeas v Gz-ar S | Ut gfve i & S 97 a w9 F S A ary F e F
HTETH | T § 7579 € 912 39 T 50 7 7 Sea-~gafest =0 7 g=ifeq Far

(37) “Fe=r & e | AT FE qe A7 ghaear qew o g S Rt = 3 Gt semre F o
e fram o € ol 92 39y & form gfeard € 7ur T4 s & A, 6 o e,
TTST AT (e, Ao a1 T = s gt B ane ¥ g wig B e v amer ae F
Torm ar s& #9 F71 & o R frar mn 2, st %

(38) “fieza” & 3oF AT W7 F 7§ A7 afga qU 90 F 79T ey w9 F T 9 9teq we

(39) “TTR" F AAAA TS AYFT TTA, B FAETATIA T FrE g T qEAted ¥

(40) “Fiwr T & i Fgw Afwm & s2t {7 w1 380 = & 7 39 ¥ F 2 T e s
s # PRt A st 7 s % = # B ST #;

(41)“F T Freqa” & VAT T g6 FE STT § TT N w1 S a5 w7 § $E S S o
aferr & i For Sa o avqfee wEers uw wRgE Qe SR § gere B srar g

(42) “Fare 7 7 TfE, J37 T ez ¥ arr #71E geawa atam & e 20 s a=3y e smar
2 f gufier O a7 fooe =7 1= & foeisw gma § §iF sme T # 3 w F o are i g
WA AT g ;

(43) “FEFHa” & AT = AT AT THE AT AT § -

0] Tahrs oA g TR wva, e feem v, Rgreete, @ g = wr
T, AT STHTEA, TS THS FOAT ST STUTY Y 9% J9eFt § 93t

AT R FE i F1 g FEr
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AR F1 TAIT : AWHTT 5

45,

46,
47.

(48)

(49)

(50)

(51)

(ii) FEew . i wrwer v % o G sy (R st T ar

Forfra = oo o i St O e 921 7)) F e e, 3R, |9 g0 T §iE
T TR T Faither™ AT T

(iii) BTF, T (T3 =) AT =7 A0 F+7 FrEarnT g afaereT
(iv) T T TE AT Frars, Fatwee, fRiET O arftrs F1 garemE, aEz of . oFr aeew

AT & FOF FFA F AR F TG 1 TEF FILATS, AT RIT AT F glAaT
FAT Forae S e wrAea W

) I ATt F7 FAtor o giaeara g Fslees A = w7

THE AIFHA FTT AZATT AT o T F 0= A or 72 weftrror 7 e 2 &
T ST AT 2-
(i) HIEAT AT HIEAT F AT & o wgea ot 9 97 F1 F947 o dqra
AT AT U (ATH FT [ T FIAT AT T FFT FIAT AT [ Teqmo=
AT AT ATH B0 qA: FAET, Feeftazt 7 %y, qree, =rsg, FeEy, di itz s
sy wreant 1 g wefifRT weAm) anfirer &
(ii) T, AT T SR, HufeAd 37 9 T FE FIAT AT AATTET AT
AT i 3 st werma f g Ay st e mr st i g
AT I AT AT greafera 20
“FaeETdt =tce” 7 el FT fit Fom | FoAT gRT oAt i oAy ¥ araga H awmfafee
FTF ATT F

“TEFA |/ 7 o At 7 G Gl feties sEre F 9 ¥ TEEA § A ¥ R
T = B 37 Z1A1 gTelt § Toe F7 The T S & forw f2=mea e i g
“FAT ¥ T T § Iy s A E

“FafaT w7 R S om T go oy i armar At g e et e a ar
T 3T TR T T 94 F For0 AT T S asar 2 .

0) A TR (311 UF T AR F9A R UE dw)

(i) g 912 a (AT UF AT T zars 77 i e i) W
{iii) T (AT FeTe T TamT Y& 7T =9Tare wEw) |

T AT H AGEATCTT A E

‘ST TR & THT BiET o9 AT Y AT ST § W UF I qer WO g
AT T % o =aeft sraers weawt T w2 ¢ g G T ares F ves e
=T % R fome =y g =7 | g3 e it sraegwar gt E

“STE” | Bi=T ore st & 5 Beee ¥ aveaw § 9aE JF Ar ¥ A § HOH
HETAAT & L1 FraT | Wz 7 M A7 vE gAteT grea & B e e g

T ST W WTHE-HATE] gy At ¥ S stew 3w (12,710l Scfae ) F
for festree faam wam 2 AT Sirelt SrEar g AT anmEr 2 ) 39 "gEe A 3 F o fReme
forar T 2 a7 o o = & faaft dire, it ar safts £ e feses srard F arom
H e A7 I & form aqPafda B s asar 2 of 39% daea o1 5 ang Paras o
F7F AT e, Tewe ST Fwrate, ag-nefteee, smer e i geh gefet F
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AT ITH BT, FEEE S AT AEE At g R e e TR A A s e
#f sfagfa ermfom 74 &1

fero:
AT, FIET TR 37 A FMET =T T3e7 JAgd TfT 12,7 FAsfrie Feftew
fere o 5, oft 70 st F sefir e 2

(52)  “fr=T F forw FRremaaTsit 7 sfaeredt i werEe e aferra & e s, emares
ST AT % SIS WA T TEAOATS A U AT A (ALFHAT S A) HAACa |

(53)  “amer  ufafremy & g o 2

(54) ‘=TT O F R fafAmTaT st Rt s F A o R e o aer et
qrT FEET F AT THA H AT AT AT qTES FfEHT A1 A qa § s
st Tt roror 3 s o T A see ot

(55)  “SATAT ¥ FIL A, TATUT AT FRgA dfvT T e fElt seare ¥ 3= 9 awar g S
feft sramgyr % A 3wt S99 # o 7 & ARl sewry § "ag FgE, fehe ar
ferte 1 smfe & ar fedt sy # e 2

(56)  “WHIEY T ITTANT & Aadd WL FAT, e semer & oaveramy Gl svwmy w
Frasfter O & YEars afratera § B 9 s 9T AT AT AT AT TRl E

(57) fadar | = Faat & adia G aqata F o vediore ger g ftie vg=me sen
afw g ;
(mn o%F 3T T A 39 At § g 2 g afvwiie 9 g 0 owwen @ o gem S s
afaf § )
FRgET AR Merarsg #1 i - @faffe F 6 = faw F e F o oaey st memare

AT 1 % FHA: T 2 o7 w9 3 ° [FfATE want F g qur 3w et § argat v mereres & G
T F TTA 29T FT TETAT, A ATTAT AT |

Tt @ Forer et ¥ g srgnfy o a4 W AR g - (1) 99 9% 5 ST g9 AT a5
TXFTE TATT § AFGTFAT FIRT o e 2, s =t 1 % 7= 5 % et & fafaw, e, e &
o w3t 3 o T amer 4 % snefte afergf=e e & Frd srqaiy smism /8t 2

(2) st it amer 4 F anfi =T e g A st F A Gl v |, s o F 1ot
T A 5t 39wt # Aty G s, # gt F oeiq, w50 ar & 9o 9w & B s 2 6
TUTITHTET AT AATH UHT T F i 75 o oi 3 (3wt &, 59 et o siv =iy 7 @t
T ST, SET AT AT THIAT AT I T TAF207 AT ST FTH |

ey 2
LAY TR

AT TR — AT ¥ sty 2 % anefi srpmfaat Ot ot & anfie vz g o 2= fAemt, 59
AT @ sty § fafafEe £ 9o, o st F o, uh it g o 0F et § aqe i
AT FHT AT ITART TATHIOT 3T ST FH A7 qg VAT srater F P vy et w Gt R0 S st 2
Hfafte &

T FATTT AT FET AGET a1 AEFa AAEA TV 39 WASRt F ddeed vs At g
RT3 T T 9 T Ao g ow At AT w v & g e e

AT 1 % Wt 1 % St % i, Feor AT 9 g % TNy srqmiREt sgaw wor I Mg - St 1
F A (@) T () § R arpet a1 e i aie w1, mm o e F B s semt
e A2t o oA, A% 37 awa § faftw = a4 ARt 738 fear w2 o g | ffes s a e
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10.

7T AT 2 T Tt = & v aE B T § ar ara § 5 awww f =gt | aram gt G
AT Z N

It wiftar Rt grer Frer wiSreee # e 31— (1) sEEE 15 w7+ (@) a0 () | FAfRfEe srga
AT MATATER & [0 3T ToaF A1 Hit 7 T 39 2417 F A7 afwrge 7 G50 it S s
T ATATATER T&T ST 8 |

(2) =T afoiz 7 e feft a=r w27 felt a9 3 ores o To ety f afy a5
#7 % ore afSrege & dft Sueft S sefa o w1 e a e R

(3) TUREE (1) T IR (2) F e sE AEtEat f g 39 w9 W St vEe qwer
T afSres 1 TETUe Tl F qreaw 7 A ATt S sty o T FRET w5 e qT Ay
fra g

FRATT TAISET F G AT AT NATATSE F T § ITH ITANT 0 A1 FweAr - i argai v
TATATER FT AT & ATAA A0 TATAAT 3 (o0 Fooof § OH TAAAT 5 o7 FAHT ITART Faqel THT o0fo
2 s a3, vH R vt A memares w1 A (G e fenes ofw srfraarer
e &) At i ¥ -
(@) A= wegta, e weavet i gt vt aaEae (B s wegha
TAATH ), T AT e [t a1 3t s w5 & R ar SE-g Tt A s Ee
AT IUEHT, [Ora S(Ada Fha TIW I, T &7 719 3 et a7 snfy 3 forw s
@ T ares e AT qEWTET s, 3 ar R waee B das g =
ff 2, F 792 |
FAT A § ¥ TR g A= 7 7 angy wara 37 F fw w sqaty G 9w wm
FIAT 2 U Ta=e T % ety Zroft S ety Soare Aremor a7 faere swaer g afeafoa & qait
AU ¥ TR STERT R R - (1) TOrF saE =T 2, 790 3 7 7eT 4 § wqwiy F fu
AT FAT AT 5 ITTHA F9 AT T AT UH F, 79 AT BA% 37 g7 g #718 s9=rhs
w5 | At F forw s ;a1 ARt v =mmert ar @5 a9 1w 9w 7, 9 8, 7
9 T IEFT OF H ATy F 10 sqraaT 90, gy {7 Mer arww Ht [ g, g, e i
(F) T A A7, T AT 7AT AR 5 Sfavia qRier gaTed e 757 5 o €
(&) wrav. T T TRATE 3 TR

(7T) STATIE ST T FATER it T

() AT ST AT A7 FT GG FETT 3 TR

(%) wfafaam i 3o et & wEeaqef swad € 7iegs st 51 o
() ACTH TATHT AT ITARTHRAT F IR AA (A TOrETAT aTTHi F 739 H)

(2) T 39 % e = Ter arer et af oo I g et gierers gy st It
(1) F T AT TR qTSaFH S TET -1 H AT FT AT ITF UTS0RH F AwRear as 1o
B I AT T |

(3) =T AT, FUAAH (1) F o wfretEa qeer st qrersmy £ wardt arfra st safa =
Taer o Freft aremor a1 Forw srer grv afrgf=e i st

(4) T=T 2, TET 3 37 TFT 4 F A F 0 v=4F e+ |y et 56 -

(%) Torfaa Tree & EEs TITEw F 2799 $71 & F9 °, sugy & Wi =7 9 67 g
Tt fosmY 2 g i e § SRR 1 ammar @A 2 T e £ g seafaar 7 fier Rt
T FATF T TTAT AT GEA H T2 37
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11.

2

3

{4)

(@) gy (FIEFREE T9m H) SHY IEHT AT ATET F WS T AT TSI F ST HT T
TET ¢-2 H FATTY ;T TAT A7 F 71T IREIHF T F Gl F ar § arrdt # fafism == v
T A=y

(5) Tt AT &7 9=TF A AT IHF AN F oy IAETAT ST AR, AT, A,
FgE T AT 30 fatRmtar % i Fw s Flterr F090 st qefed s e F 9 W Ay
AT ¥ g A€ - (1) =7 Fawt F sefim fmft srta o F2 F fre weas ames

() FTATH F T T 1] TLE THT F-1 9 W7 F-14 H W8T 5917

(@) ST g0T F2T TF G9F 21, I #AF F Faiol § FZT g ATRTAT: A0 F241 2 AT IHF0 AT
2, F srferTieaT T AT SATIT WA 1 A5 S0 = 7 q7 T A(hE F ATeqq 8 ar
FAFETIAFAT AT AFTAT ST ST AFIAT AT TIGA T AT AHAT |

St fFram 98 o 7o SuEtim Bt e arferEr & sETty wwreresr £ s £, T Fua @ 5 v
JHTTT 9Tx fAT Strar # of Afe AreT 3T areew & a7 v ifes wv § ar faferer fBfie
TEATTIT AT 3 [P TS I0er TOTeT g9 Seerarieett Serel qIeaor Qs 19T qaiaT € |

=9 At § sverr 3 % e 3o ot ¥ oy srmts a3 = ¥ U g oeEa I e |
= At = o T v afefes siresit & sedfim Zem

TET 2, W7 3 A7 IFT 4 T ety w3+ w27 5 forw Bt =fsw gm0 g0 -1 § 977 B sme geas

e i A wrEr e e i = a1t (s i H)
(F) = &ty =7 997 ;

(|) TEAT T -

0] AU FTE ;AT

(i) AT F1E T TAT T AATHT FT FAT § a7 70 # fofem Troom s
Toree ATy g AfoTs TEATE T F AT e S T 9T gaerar w29 o

77 =TT FET e () AT A g S wge v ot g
(i) T ITH FT FATRAT FT FoM F ATATT TEOT TT5FT JTH 01 AT fAemaars

TEAT T
() AT, T AT UTHUTE TEl 7@« AT AEF 1 320 # Fare wag s el g s -
(i) TAETAT TR T AT
(ii) Taega e ;&

(i) HEATEA AR 37 47
(iv) T e o agr e A |afcr e 1w
v HATATT TTIFTT 3F THTHTANS T H 5 AT TarasT
() Fa10 % s (4) ¥ ffEe smmrpar F i s o S=ew ¥ 5o 393943y

(@ w12 F 3w (3) F 9T (7) ¥ [AfEs gfos =01 F ares ¥ R daiies o 3t
FZaret F warore, S oft =0 2, =" g aioT;

(B) ATHTF F ATATHF FaTE 37 qTFF aHar % gy § e yamorry fad g Feaw s
Steatara 2 Araes 713 17 W0 95 0 (R T8 2 (TRT 9-3) ¥
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(@ w=w 4 ° Gt arrew Fir gom ®, geastta(ETemn) afafa, 1972 (1972 %7 53) 7 s |29
TR I e % vy faorm 35 F sufeew (2) # fafatde fafefer

5. W& 2 77 5= 3 § Fft ety #v v w9 5 fow Gt et g wega B ar v #-2 § wer
A fRefertaT Feamest & 9T 2, ot -

(F) amaTF ¥ 0 ot o forfer 3=y e 2 & 9T 44 F apfi ofofog sserf =fw srr s =0 o

(@) g (F) ® fafie smeardt =t 1 qfe #7212 gy aiia s 71 et wifte o= & g af
(1) FUAT F TEATTH THATAT ST AT 690 9199 7 A=e Wt 8, & genfaa afewt

(%) SR % FqEiara SwaT S A= &7 R 10 F 3ty (4) § AiEy aemee

(6) T 3 e Tt = (Rt AEET T AASA ITAF THTS ATAFCL F ATLAT § T AT F el o Aferwrivar
T AT AT AT ¥ o 77 Feaw g 2, #r F st

(7) ST AT ATy F adt a7 fR ot A9y § e AT gy Ay Sedt F AT § T
e & i aete weT 7§ w2 sraEe i Amteew iRt f o w2 am

(8) AT, AT TET § FIS TATHT TP TF Tt GUTIAT AT 75 FFAT J1 T579 ST 7E 297 |
12. R AT # Sgree it £ averard - (1) sfERES § e swEiiE o s miwr
TUTrEE (2) a7 Iuiaw (3) ® fEfAiEs A F saET S ar G o § @ gu AqeEt 1§ w0 4 1

ST - a1 WAt 3 ® way Rt el ar s smga T e s ¥ B B sate S oaew 3§ sty
TETT FE

V4 HATATTT TEFRCET ST 1§ 9997 197 A7 177 o ffafie R srgy o e ares & oo et
ITATH FT =2 T % forw s ® wforag fB=m s 9w -
(%) FrE =afer S Fmferfer o g 399 st &1 99 =7 warfag a7 e -

(i) FetT sATfeorr e = e w1 fAaelt et S3raTs, smasare A Feaeft st At 2 aw

(ii) FTATET, SAFATE AT AT H IR AT I AT FEFTIHE ;AT

(iiiy SR, SraRaTr=aT a1 SvAaterET & et @ 3t ¥ Fro Feft g 3 s 39 st
AT IAA ALY 47
(@) IS AT THUTS AT T AT A 6 AT T TN T IEE FIRT I R ST 7 et ® TR F
ST H /AT A T FA=A1 6 qHF (Mda | SHE Sitae § ST ST g 7 I & ;

(1) FE FAg FIET A FRAgTT 79T AET S0 3qATS AN, AqEFArs et A Tt Tt wrhEat § fw ar
qteT 7 T 9293 29 F F0T ST TRy Faar a1 T9=iad a7 ST 099 7= F R 9% oA J
EENECENEEE N ELRIET E |
() 1% =76 AT T Fa=Al FT TFA AT ATIAT (T AT FAAT) AT AH H 75 9007 F4 F Foorfey (g aw
TAATH) AT F=TAT FTs AT AT AGATT 3 (17 I A § Hrs AATHT AH F ITAAT & FT DS 27 77 9564
a7 Feeft ar =% gt A
() ¢ =t fadt fafsr seaa o aratas st F o smms wferdt & o |mmam 2 07 s J|9y §
FHTEOT SR T BT

T T AR ¥ S FE A T A S eI e, e aitete st q9g T

e A1 et v arenfia sie qfem Bond f ofer v @ o = 9 g9 a9 w0 F T
AT FHTETT ET T2 36 awaa &7 U=ft sreaf®r fr sriear 210
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13.

3) HAATTT AT am2r 13 £ 37T (3) F 9% (F) ° daiay Iw=E o aiage 797 37 f&3E7 s
a1 7 v 3 H fafafee srpser srger ar e A F oo w08 swty w=rw F71 & fom it P =
A A T & faior % srame 97 e % sraes o fa=mr = g -

(F)  FrE =R ST AT FATR, FIF AT G4T F TFA G 99 stta Sy gufw & qre i awataw
et % form; am

(@) € Twfia @w =afcr 2 ferat & anftT safa s Rt fremaarst o a1 feft e o &1
T H T I HIT § qihd AT5T § A ST et seamrens (9o whmar | wa % arvary o o we e
T HEAT ATZAT S ; AT

(M) oI T, e Fere e 7=, T qieE a9 o J|rea av 54 i ) w2 st st e e e
Fai=r 1 AT it AT AT )

FTATR B T FET % g G T - ST e e T e S F v s ghra 2 s
R T srera arar i ot w5 ot wear &, e st i, giem oo fi w9 At % s st 1
F yaer 3 ¥ fafafde arpy v =7 ares F o=y w9 F oy, UHr a9 FAT AT ATHGT FA F A0 Fn
T FEAE T G THTI A9 T T 5 ZI0T F0% ST TIF BT AT ATHL FL0

T AATIT TIAFET MaaH 50T A4ET {60 T A A= e e F TFR & o & 5o F form gwedr

FION 37 AFLTFAT FT AT F97 F T SMATF G107 STTH FIA T ALY 3T AT T2 F THL B 3T
TR 3T FTET F i o T A= e ey Ry e

14, Fgafd w&m w6 F g gferm § R & forg wwdiaT - (1) s/ sfereer, ey 13§ 37am (1) % sefiw

15.

Tl s=tE = w2 9 5 T am AT 15 % ol 39 ve wsraad T Adie e Gt s i v e,
T oA 7, fAepaas qier o & Areamers At # R F o geme s v afderd 3 s
witE i A & f G i st F oftae wer a4 1 st e s

V4 FETT g, Uty (1) § 77 Rfafde & B i aater 1 Bl e a1 frerr s $ 9
T I ZTRT A gHA T AR wen % o sa s a1 st % o =y G Gt w w3
3) AT ST Iufam (1) F sefi fg 2 $t sty % ofiaw ar st (2) F s Prarha
srafer % ofiae giem o a7 g i 2o # Rord F R st siférs weltar e famm st =1 smm e
AT ATH, F71 & Forg, forfer & srer &2 79 )

aRREl 7 T = R § aqeaor S agafet w1 a@ T - (1) st 2 § e 1w s
TrfEErT 7 T e s o SRty Fr wme wwa € el aety w e w1 € ¥
e g fafafds feft wheefas =1 frar 3 careier s @ e afae w957

2) TET FATAT WIS AT Fefimeor ATt 79 2T 1 masme goret § o 7y £57 5 v
fatare we=m sewtE g A AT 1 w9, 2017 7w g, fiE @iy v @i ¥ e e
SR AT wfatETeT JaET St )

3 FTUTT (2) F 317 7 T =Peat fafore qg=m= d@wers et sqata & o fafere 2mm

(4) g e aqataurT 757 3 § aigeT Asiaan w@ar £, 1 9799, 2017 AT I T IqF g0
gTiT Tt sl F Hay ¥ AUt fAfry oz dwiw F i uwe oqaty wa w=a F forr wEfua
EREINEIECINE I EES IR

T T2 AEEE aqgAr 1 fAfafds sepr v e arer F aftEtim 9w ¥ T e A g, 5
At | RBfafde arpr v wrem s F agE Tt ¥ o et oaty o are oft & 21 S e Ay
T AT AT F AT T 5 [0 S8 F2QT & 37 36 St § A€ swgy an T areg F yiataa
T F oy faelt srpei 1 aves oft €, Hatea s T sy g W e ¥ sefiw, st e
Z, AT AT T ATes % v REteaa 7 sy gt % forn 92 sty s 3
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16.

17.

18.

Tq g A F TT 2, v 3 T TET 4 ¥ yeAw Ay & o0 § @ G v iy wem
T % el A st i el mnr i & Ay st 1 # Bt aepy ofe st ares F e o
AT T F o0 ST 3 7 gy F Fom 7 T Aty qhEaewr gie £ |
5 FATH (4) F ot faeft argen oaty avs F R smaeT weT ff i = s afeert
®) I (4) F srefiT SgET W g 59 W qr qu st £ Famra: oafy feea i
TE Rt Aty § aftg afgsay s@fyr geft s éer femme: g aqaiat § & & § sfway
famarfia & 7 srafat o= Teithy Zrm

I ¥ i spma s % w99 - (1) g e 99 T ety @ oame A s
AR F7T § T7 27 [t =i Faeft srqafiamst v 08 dag Tary Iuesy F0d G0 g qrAiaa Famn
= 3% T AT AEE F T FqEE sHEEEE B U F AT-ATT IR e TEa & e

T AAARAT ST &9 e § U 127 % ST=a g1 F SGarT qiasrt % any Gt seEwear

2) HARTTA THEF ST 5 % =% (2) 7 AfAiey Gt sarst &, o o & =w (4) # PRt
AT F AT Y317 FLA F AT w1 gRET T

st g arperoe i & s o Rt sl R s sl @ @ & aiRadw - (1)
AT FrE =A<k ST 7% 3 § Jqwiy T@ar 2, fam = | aivadq, wowft o @ w9 7 ates £ ety F
et = F AT § ol A F e A AO AT 99 A & W S # Fi6e e s
artermre £ sterpriar & foer et e war o smar 2, 97 @ ave i waty & quE 5w e @ aT
Wﬁﬁmmﬁmwzﬁﬁwﬁaﬁ?ﬁmmaﬁmwmwmﬁrww
FIAT TAT TET @ -1 H 77 A AT /07 F forw 72 @ty & o swess 90 o 39 s v fearr i
ot #r zféa wom)

(2) I (1) F T T @-1 ¥ RIS ST W g T AT F e R A s w5 S
it T BT A ety ¥ e vadtove gorett § smtaamdt s e, swi agatiard At
TEATT HEATH AGRT 2 T ST ATAERTRAT B ST O a9, e, qor AT et v 6w
FATFOT ITTFTET F Ao T 39 i FAT 7 FHF TH UF 75 AT JRETFT STTAALT HT AT
FIT AT UH AT AT T ATATH 5 Hae § SIGTE AT AHH07 FTEFTT FiT |

(3) T AR o A F el = @ frrme ssrae wfderr f afteefar ¥ oftae
AT TaT & a7 THhr GEAT ATATIT WAHE ST T A S F qgT F 97 397 §i qfy v
afas F wiremaerey qem ar fir ateemrar § aimds gar €, F = 9g s 90 Far & s i
e T FT AT FHAT 30 AT AT AT g A & st ' e vadtoee el § At
% oA 7 aftads #1 TRrET w3, ST AAta A w1 AT e 9 & adfie Aty wgee weaie atew
FOIT AT SHTH TR AT & IH S H |

Y % FooF % T AFAT ¥ TG ATATH B TG FAT - g7 AT FT Ao A 5 Fooot 5 oy
TET 2, T 3, T 4 U T=T 5 H SqAia I b AT § T Sy g7 7 v g, wiewnt s
AT F3d T ATACH F 0T a0 A g 5 o fger 3 3 & 2 ad sty F e afve
R AT A AT ZAT 9% TAL08107 % for g 7t 2o o afe 31 a9 #f w3ty & i srsiaemh
APTT FT ATAT T H TAT ATHIH 39 F STAFA TZAT € AT, TATEATS, AL AT F1A1 AT THF ZT AT0AT

TR ST MY 37 9 FF 38 F7 A T g o o afvesa F amge = vF a9 1
3t arafer & form v FBeare & w2 w9 % B S ont i e g w1 % T et w7 e

T 7 A o, rrfeefy, 9f% vt & et o v o F et smtyr F e sataerd 6
e =oie & Breft srper = smpert i st wr A w=w ® e Y ses w9 € A agEra e S
T AT AT ATET 3 Aot 3T ool # ST e & 18 A9 A2 £ a2 I ATAH F AGAT 7+
T
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19.

g ag | off % gt swtaardt s famE o % afmd e aemty T3 e & T, G i
ATT F ST °H TH F2A7 8, IZ AT A7 (7= o0 F a0 st F g0 A0 A1 A A W
At R A L b R B E B O | R B B | el 0 B s 2B O 2 e

g A A A TF 70 e F Iy el afRbsr sy A s i Rl st 9 St st
SAAH Y& F7 F TAT] AT T H7 ST F¢ a4, A7 swrget i 70y G F wedftw wmw g G
T SN F Y H TEA F AT T HoA AT AT A AT AT F AT A H A IHE FodA T 7 AT =TT
o =7 3T A7 e ¥ =T H e afvad afgd anpEn )

Famfh Ht Rt &= =7 f|R - (1) 7T 3 #§ FEft oFai F 9vE | araes & w09 sesrT
wiieRrT e arme ¥ fafatie Rftmer & o w1 e v 9, 7€ s 1 qaanma gremar g
9T 3 et TEd U UH fEEA - Araeawar §, SIS WAwt o F "y § e w9y 7 ver G
TTET AT 2, AATH T F9 A a7 £

(2), AT 2 % =y 5 ° a7 AR smre wienT gy gt wrm F R e i feae F
oI e ATt 3 famferiia st & daer | TaTT F9 T, o7 -

(F) =T F AT 9T HHg HEe

(@) TAT FEAT AT Fed AR TG T F FIOEF

(m sl e fEe F st

() T AT AR HF2L F ITRF AT qfoarad Ao & AfdwrT TA wara § #:5 ft dar s afaa 2

(¥) wwida &= =Afr 37 fw 40 & 3ufay (2) f 7rooft F 59 deris 1 7 4 7 fafafde a7 =1fw |

(3) =T HTHAT § STET AqATIA TLFRCT FT AZ THTAT 27 a7 2 % fFemm afrmtar a w agg s sa o
T T SATAT ATEEF F FCATE AT Frw THra o & 3T THT arrerr o= Fami & w97 11 % Bl 3o se=fy &
FTE A F T TE A AT AT L) AAEF A 2 F = 5 7 AR samre it g e o
F AT T HYW AT F (o0 T qww

=fEFt ¥ g afafer aaafd - (1) FE aafiamt 757 3 § o=t 1 § mnfafaiEe ey F aaas =
F oy arae faere d=dY, ST 9= 3 H i AFiR w1 AT A Fo9 2 o S oAty ¥ S a0 aw § 35 A
o s 2 STl oA 3TRT SN AT AT AT AT ATES T Fool H 7@, TZT FeA AT I ITAMT FIA F
fore, Pt <1 & o s s T+ 3 B0 smaes & waT S ST aiteEr stterfRa s
T ATATE FEtaeTT g wtatay i 5 et F et o armr ot o i st & qar gt faed &

V4 et o agwty = 3aE e ogem dens ¥ o afafer safaar v 9w aaeft
TEifRT AT 3T =T AT % ATA A A8 T3 Ao

T AfAF SAAaRT o AEtE T W Ay A7 AT arws At w7 F o sesa 9@
2T

3 At At 571 e & sdie Bt sfafes se e f safa 5 o s sl
e 7 AT Sy T T o

4 AT It g it e 0 o semie = 9T sfates aataanar & 4 6
fafemmra 7 sty 7ar et srafe & ffmmemT = a7 9= omafa ¥ 9y a9 € 947 9w 9=
=ty fA=fam, afesErer O e &, S & it v7a gu afafe st % sur v Zi)

{5) ATIF=F SAATRATT 30T oA H 7= quitha e A e ares 1 f&we A1 @9 T2 %2 95697 )

{®) g AgAtagrl & afme 7 :E o= aqam= wiemit semff sr s wemfr s A e e W
=T ST &, Tt At aqaty = = g St s st G o st aaafy 9t fiow g
FATIT STTEERTET T ATV SATH AT T G (S T8 VAT Seeie St 7 & 9 @ arresrer 7
Tt AT 3 F A e semiEeT et e
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21

24,

{7 T A AT T SGATH F A1 T AEET ¥ FIT STt S Aot 7 et sy
AT F AR TR AT 7F F4T

TS — 3 At & s 3 foro faspe Jater & afa-oedt, o, ¢of, arg s afze afm 2

TEUTF & forg wies - (1) oty srivamst F oo afafies £ a7 41 ¥ anfi7 ge g Rt =t g
AT TIAITH FT 5 P ATHATGE TST F20 Rl T 3F H AT AT AT GT5E F Fooof § 7897 AT TgT FI
F form w=T 20T

T T T BT TTH PATh F TIASTF FT ATAH F AT A AT e 37 AT ATEF F FTAAT /T
FrE ferr, AT Fa AT A gt o7 39 3 forwar 77 7q = gon 2, srmiy faea 2 et e @ e ge
TTH AT T e 7 2aT7 9T G2 TTH $ ATAASRT 7 e & 27 S |
(2) FTATTT THEHTET ITATT (2) F Feftw Aty whaeams & @aa & an. § 7w 7 foe ym 30w siw
TET 3F T T (T AATH F AQGTEF F =7 H IH S H T To UHT (e wy e # a9 )
ot F forg wivares — (1) Gl st 3 o Gt el F soa e sim A fr o F o reT 2 9r
7T 3 § Yo & T T omty el sseerh =t A (veamw afgm) stoarmy o) e ares i
yfar % o SamEer @ s9art £

V4 Tt Frarr @7 g =T =R 7 AT o St F o A Jufs F e F o g o e aree
AT M 2, A § JiraF F = § wfaw gem )

(3) ST WA Sae H gi8m 1 viaemes & 7% & forw 9o 39 § 9 semtgardt 7 st
AT AT 3 AT HST 0T 3 31377 1 SH ZEava 3T ST 2

T TAHTE & Fro eE" F70 909 Sqaaarl 557 3 F AEET F 879 J6UvE F 90 a9emad waae
AERTR o =t st § st Fegfer oft sorer fersr s o 2w

T TE AT TR AT Wity afienew F yd gies F ar o qfem § FOE w9 s a6
FH FHTET F7A T TFA 3 A= 7 A

(4 &A% IErh st F aheEd & o a2 1 vew 3 # ey R F o e
o A aEty e # g g A S g e e aaiaar ft 8, s i g
SATE | Areah Torer f S e |

A=, WO, AR F WeE T ares F vREAT W) Re - (1) 7T 2, 7e T 3 a1 v 4§ wE A
et F o =w sttt siv == et & s F B sty s songe 5 R et R 5
Tl Feiee at & S aferam ' ane (v ) 200

Tt v | o stfeeRa Fear H (TR s 100

2 (F) Tateam (1) % Bt 3 % 519 70 off Sag T9F 9T [UTER F ST 9 AT HEO T Ay
T O I(UA ST TATH AT T AT T STIATR ATAAT 3 AT G A ST w AT S 57
T |

(@) F=TT AFR FE WA 39 gA H G A O fGen arEer o S 2 O arventaw Areal |
T ATER F ATFaw TEHTT FT AT T2 T |

SR 7 T —(1) YT S SR AAI 97 A7 A w2 F quw ot ot (7fy . E) F o
2T g0 Ifem e i iy F diw G f wafr 5 ffae = wfred ® =1 F§ aagEr 2 # afie
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T T T AAFA AqAH FAH 5 F srefi woq qvae greT 3w i @t = | e et
AFEFTT T 0T AATH F =T = § gEareitia e
(2) AT 3T AT AR F oo feft sy adw F o wrd s 1w | o R = oty
F THTH 219 % 9 A F 915 57 13, veu H fafafee s F an srsre wriisrt # i v 2o

T e 48 F 37 e (1) F el STt BT 0 e o) T Aree it T2 8, STHRAl g0 AT |1
TATHTT AATT BIEA T FA2T T 9T Tl 2, AA3T A8 SAAHT AT 395 317 29 fAfaw e § o
it s1=r =afeh g e BT 9 T AT A T AT T S TR TAT EAT SN TEA E
(3) Torelt sTI=ITH 1 ST v AT ST sy F 'y swhEeawer # qeteer Feet F o anger e
T IR E 00

T SET AT ST [{ATE F F ®: " A At |ty & B st v st = a e
it Atggf=a #war g, 59 ¥ emafy mivsrh v o omr q=eer | w2, s e o oaaarT
e Seeht o=y F Tt Aot adwor Ff fart * o seearft Zem)

@ Tt sr=faemt & Hag § o st (3) F onftw e ¥ af=ds #1 afigfEa fer g, a0
T e w17 § BRET swEt & e 7 awdt atisar ¥ s aaamart F e
T T |

(5) sr=Ta wTtaET T Ry st 3 e & o et smerae v 3w A e w5 e, 9t 59 /et
2 F arE of amaEa it artr ¥ = Fr ety 3wl = H, avae fi oh iRt @ o § @ o
FETF T H 4 731 2 o8 7t T f F1 wErw w7 R T 2 Sorar UF e #° 9L oAy i
FREt 3 P strareer 3 = 3 WA S

(6) AT TIE=TH, 1o FTpTT gy |t a7 ot =0f F sreearyat & gy § W gt seRelt F 9T,
=& T & arefier st o1 efrweor e 6 s i et safRafy $i stirem o q3m

faftrs soaiRmREt $t sgatd § w5l - (1) semms o, -

(F) FqAtEard 7 g7 F T, 39 Afew Su et i Smy W9 B G, qv

(=) Feft sy | #, ARiaam g0T a9 a9 i A0 I FI9 93 7 THA a6 6 SR 4R F Y,
A F ST At T 37, 39 g amtares T i swrteedy S At ooy

T FAT TH FEwEEr § Faw 12 1§ [ it % e g g o, s witieErt uw G
TACTADT T AGAH T FoT A2 375 FaterT ot g Sttt si o= et % sefie e onf
T ¥ STt € s e Foad # i vt feerform ag #1

(2) &t FE AqATHT oo Ty v F Ateew fatis saafied gear £ siv 09 @it saofeedy =t ¥
qAF F AL AT oM FT 0T F2 1 fafqsry w79 &, 777 a9t g ffs seofaetet g am [AfEe
g v fafts sweofeers el zeameEst & arr safaed (1) F 97 s 5 510 oweea w= a5,

EEINE

(i) & == Fafers Tawtarhat | e £ o,

(i} e gy fAeantia BRe ST A sl serer, e sl % oof s far s # o) 3 a7 et
et R o 1 af

{iii)) T ATATHLATEY F T TR i UF I |

(3) w2t fafaes seefaert g ssfera T & Aty T qeifa e a1 At &1 2" w2 7 GffeT
T 3, A0 T ATATTT ATCEHET o, UH TEFRT g7 g 707 % oftae, et agata =g ar o7 fem
T wefi Ay FT v o geare BRT s =t T UE sy 41 Avret A s o Fre it st
AT A%, T % o707 STaa T g9 |

TSR —
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28.

== [ o, Ffas saeatierdt e # aafiand o gm st s oo, o=, 7, o, amre, Ty, e,

FATT AATRIAN FT [qF T § AT — TSI FoTHT § FwiRAT F aardve F sefw gim aww 2,
TET3, TET 4 7 T=U5 #F JqA0 T =7 ° grit, o warae gerntEa fmr s 6w 98 ot |
fafafde v F1 %2 T o Faft o =Rt £ gom ®, SH st w1 Tl vy ff safEe g

T AT F AT Tawt % o oty g e qX Ave 1 f FA S ST o sy qawe o
T I AT FeAT AT,

g T @ sme i aaath vaw w1 e = 7 gieT F71 aw arg 3 58 F#9 et
FOA TAT ATIAT 4 ° FAfATEe o sqam @ty v 37 F0 & oo fF #7 330ger ¢ T3 |

IRt 3 g fie - (1) (F) 77 T & snefi wisp o i 7 T e S ¥ o, T s w
H =T YRt % feram, AT 4 7 ARy fe @i g st e

(=) va ft e &, st S i Gt a9 ¥ Fro B e §, mwr & Rl e F R sz
$r agt grf, o ot ad e )

(2) gt S SERHAT, I ATE F, FEE BT seey we A 0 off, S| F vy s aqe
TATHT FIAT AETT ToqA F2aT 2, T ATATIT IS, T3 =g o0 e sqafy wr adgy F= =0
fafrar war 2, -

(F) STATH 1 ATFoF HoR F o St Ft S AT g SR T STAET F T, AT

(=) 7t FHT 7 FHTAT 21 Srav 2 5 e stem O are w7 Aew 9 § o T 3 gaen e 2 B eemte
T TR0 AT AFATAITT F7 T (R o a1 32 31 g9 w0 i f3=a O 57 33080 52 99697,

T s Rt sawfa F T ¥ 0 w78 ardeT 7= 3 H, AR F q=3am i e F uF 2 F e

(3) FET TR, e ATATCON AT THET 297 AT Fh ST (e o S0t S0 ~vaerg w4 a9T7 U ot F,
7ty w1 g, o 78 e % At v, Bl sl & g9 # g5 6 & w9y ¥ ge a7 39 ol 69
T

T T 3 At e i AT A aefiemer  wae § gard €19 8 66T § Tow g o o 9 o gt R
A% T AT F T F 0 omEEe, oAy ¥ ome Y AT ¥ vF " & a7 @ e S g A
FTATIT TIEFCT, T TF £ =5 oA ey # 72 9979 7 % 3 % 55 smfe ¥ fa amsa 7
T % oo watw For o, St 4 # ARy w w gt fe w1 sswe w o )

(4) T 18 % e T % eft Pt Aoy o T8 srprfa A wieng e 4 e arew & st % forg s
e % afvad & " § 39 quw siaeofia fe ward gt af¥ 51 e hafda sy av e ares F wEy
AT T o ACTE AT AT s i Fr F Afes 211

vt A= e 7Rt & Frg @33 B w2t 7 i F ofie A a1 79T $ T aqniy @ g A g
FHATAY T 2T AT 2, T2 T F a8 F1 A7 F94 F o gors et gor aqaty & Hro sarf $ F
EHEREECEIEE IR ERE U el i

6 7 WIgT- Aot F FT FETT AT F AT TEE B AT A GEOT A AT AT TIFE AT THARNF FhebTeT
AT ¥ AL A AT S )

AT T 0 Ayt v fFreferoy — Ty iy, S g TR 2, TR 3, TR 4 M yET 5§
ST WX AT TEIFA Y TE ¥, T FAZ AATIT B o T o 5 vt ey F s e A
TS AT, S % TR F T AT S 6 T T2 F 3 ot off auw aeaar F e 7§,
o ameer g SAtAaTd 4, T a9y o7 2T W a4 T afiwey g, SetE e At fer
ST, TerTeqor 3 form sieger aw sigelt 1 weqa e o STAT T T |
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(2) % ffatde aAfeat & s, s aoma ar wfher F o w70 seeargy, s T AEa 67
AT ATEZ F (AT T=2F F 2T oAfaers F1 oft sfem fom soem
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(6)(F) FIHTHUTET THETIA JOITett T AT TTATHT ASST o ATT AAATST TR FelFai el T
o ofr faeft wamg & form, saffee (1) o swffem (2) | fRifRfe 2Rl | mrafaferfes sw=mrer s
T AT%% % a8 | 60 0 Go€grET F T F: ARTEF AT 9F AT AT 71 39904 FI7 |
(@) afz Frs vy TheatEr seow gt §, S swiaarht fr e dead aafEEd F amaw &
TAEIUUE FUTHAT 9T AeTeA FEivar v g w0 7 Fartha wwdt £, a1 s seerI  nest aw,
(1) =T TR & oo iR e Jere afvare i T €2 F o F T TG S
W5
fafAwiare, gy sdgriRat sl 5@ g aret % forg awm sveEy

TRE, wiw iR st w1 Al v Atz st e |3 s O w0 ae gem safasrd 9T af®
FATT TR UAT fAaer % q1 39-FAdTere, S 58 arieer. €1 oA st F ofta 1 &2 72 2 a1 i
TR g 39 A fafere =1 &7 qers # afeer . -
(i) T TR T warer s g Freror w7 wm, G st an e aves w AR G & ar e
F oo adterer fmm st & A st weems i ST 8, A B aREEt § st st e A B UH Art
AT AT AT%5 & Tft FfAmTaT 71 =iErd o 4g% a3 9 507 @0 a0 8, #i
iy AT AT AT AT F = A IR Wi T = F ermrey f viar v Gl aer e
TS AT TEET F7 JHT |
gars gAY, e sicsia Yeara Regs ar = ft &, #1 RAwior sk Raw - (1) 37 Far & @domdt s
F sAtag et T F g g oft,-
(*)ﬁ?ﬂﬁﬁﬁnﬁmﬂ‘ﬁﬁmaﬁﬁﬁ?ﬁaﬁ e siepta et Twe, WaR 9 i YAt e oft €,
FTH g7 AT AT Ffa< A7 T 99 4 7 29 gU, F fAfmir aw agm odeqor av SET 7w ofwwon, e enran
o 2 s ¥ forw <@ srar = At F i s At srirerstt % srewdfie e
v % faEmm Rfawt, aow § 571 et & aftg=aT & i 7 o il § sy F ot e, aaEme
T Fr uE gruaet F B &g ammty £ aspT F B aEEs som o s e v
fafamtaT = v 79 7 Aty w97 T g
(@) At Zart AT, BFF T 1A TR AT vae M9 oft # et 99 391 20 S99 A1 15 §e T8
AT A 0.177" AT 4.5 TR, & afers £, w58 § mnfafatee frgvar F swrdia 26
(2) 7+t e & gams 20w, S i v Tewe, Ue T SR Trare Rreaw v aw oft § = G,
ST T fAr A seor F fony < s, s awer I A e 99 T e T 39 g e viregd
argaaﬂTﬁmmaﬁ?TﬁaTmms?ﬁﬂﬂT$mﬂ#awgaﬁ=ﬁavaﬁ@ﬁm=mﬁﬁm

T ZATE ZOATH T FE R FEy, To § 7 Fet f i £ vt &1 3 foaafr ¥
*aﬁ?l? T ZEETl F Reew, e o e A s F o v s 3 et S ¥ R aamre
TSR ot ATEET FOT 3 SO Tt UH SET H7 IFT §F o J i Wy 57 &7
T AE 4 5 U gArs g, S o we e ST vy w9 a9y e s ar ww oft €, ey
T IAT 20 ST AT 15 T TET A/AT AW 0.177" 97 4.5 Foafr. § siférr & si Frarer g 70 79 i wiwrer
It 90 TH/TH AT 300 T2 Wi T (300 Twwadt) # oAfier &, F feer At g #1r s el anfaepe sy
AT e aTFR % FERT g et fAfemrer arpy sesta o #°7 e s
(3) UF gars giomd, o st va e 3T waw a9 off 2, et woer 3= 20 sy Av 15 5 mee
/AT A 01777 A1 4.5 Toaft. § sftes 2, & faft nifipa s sy s aree =iterd an e wfie
FET ZTRT T AT SEvor, 39 AT T TEEE U ST AATT BT a9 AT 2 F T A G s
A faser o e 3 fafarfet @ safhe w0 arar dias S B s
AR - 3 At F v F [, gart zfm st & 1 T sEnt aivm F, w20 s A

Ao AT 3T AT 15 B2 TIT AT 01777 A7 4.5 BLHY. F i A arer zang 2Pt w7 #, B,
AT AT € AT T3 apera sieor F o mran 2 o 5 e mieRr gy =T 8% # oreiy "eE #r
NERA

85. wars ghar At $it avsard (1) FE garg g sierd gang g w=iE e AaTaE
T o =, o fawe ver av, g, fifawtar av sigrh v R aer afte $ g §, sw et
F AW AT T =60 qiEd S gy s Rt e F wie gare giemm i asft wfEar s ot ooty
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AT & =T AEag BT o qar yeaw uw uv, B derw F g gars sttt & aeft Rt ar s
T, U T A7 SO £ A F AT ArEag A S, S s F 9 6 o 8 OF sA st g
T AT 7 F THA, ST HF07 % 719 F 3T, Far & ary 8 fasear & off 129219 o s #
TEA I T AT TH AT AT | T |
(2) zaTE Efimme =EnT Tg gt won B 3we W FEw 10§ it geite dwwer ats ¥
ITATE ZATS EIOATT 7 WeTeor e it ST gl |
(3) ZATE AW T TAF FAFEY, IT TT ATUFTNAT T/ AT AATIA TMEAFTT F ATAT § TASHUUA
TETAE T =9 F I T F4 F O At | o 5 e o 37 Anr-sw 3 19w
TUGTHT TEAT 37 T sqreites BT s i s FrieEny v sSiETT § 9 ST = a9 g
T T ¥ oo Tt sy vAEe IREE Y AU SEETe U S AT w2 MW 9g
ufeaw (1) F sdie fafafsy e @ 9 T aff= g
T =T 7ATE * forg aoriEE e for aors offame & FRAr S AU 9 T T H St
FiATT ATHAT § TR aHE fit afewi (1) wEr Gt et v 3 F qegt v e aree At B,
s, feter o i & forw s st s =t 2, Ter At a1 =ferdt & g s B s
= 7g s 9T S T A s & s v AT A st v s v e Sy, S i aee
== i A Areror v fFaw sy 9 w2 f{fRT w3 s BAfEmiar ar e v e B @ s
FeATT TR R AT AEFRET Tega w0, S 77 o g fafafe, e e, e, it o
AR T 0 et AT T AR Sy W A0 .
(2) safram (1) 7 Ffie v Gt ar =i, 39 o stimtaT T = s wfEmsT F areaw ¥
T TIF ITATH T2 AT qaE Ardted T ST o sranra siee vh et T siwgret & 12
FUeT F A fF ag Rt aae ¥ o aaniEs ey 7 URSuUA ST 97 A0 SeEg F O s
HTATS F AT A IAA (1) F sreftw AR e w7 9 F afahw gem
T AT TATE % forT wAvie e ot weis gt arT Y FIaT 0 qne g a9 TE i ST |

a1 6

e 2 MaT a1reg 1 AT s Faia

AR A MAT Jres ¥ IEa A Fafa & R agufdar - (1) 37 [t F oo seper o st arss
AT 3 At ¥ oy srastaet fazeft = (e si fafRerr) s, 1992 (1992 =71 22) F 3ot
F e TR o FAS AT A F 9w § a0 3 e ares 1 ard St G O45F
sfataam, 1962 (1962 F7 52) iz agefia F=my 1w Rt gy anfém 207

o FARET SR AT AT ATET F ITF FATAT F AIEAH F AT AT I A9 e At g e
st s T A st

AR AR AT T T AT —(1) A 7 T AEz F 39 q07 Fret =1 g 9 § ST 9T gwa"w
ST, ST UH ST AT AT A7 i hell ATat & q1ead | A B swar § i an av e 39 st B
2 oiaT STar 2 AT T 3% sfaEat # 39 98T /i Avar g, 99 09r JfFat 3% = ¥ 9 T9E #6T
THTOTTR =T 2 o A0er a1 e 915 Ae9TET ®7 7 36 gt 2 #< afewat F=a quedm @610 47 8
T TR AT AT AT ohF HeredT F2aT & i 39 srfo w2ar €

(2) a7 =g At AR S G soeaTge T s & R g9 9T WA aTeE FT AT AT ArEan
&, WA T Je=aTge T AT a5 6 AETE & Th 37 T3 91 VAT S Satd |/ 0E, S ST A i
T H UL &, 759 10 § srqata i 79797 F oy o= #3090 o7 o o ety & S0 20 3 1 o=gy
T AT ATFR T TETE F 7T ST TET FTT |

(3) FTAMH W FTT ATAT ATATIA TIEFRTT FIA AATT F T 97 S(TEFriar T arr AqATTT TTEFTT
srtE ¥ v wiq deem

(4) =itgTT 3 GrfAmTar, WA ® s a sy F TS AT WAy G S q6Ts F TEE T QI sSgerT
TR s AT &7 WAsr % W, STET w1rs g 2, F S| st wv friEa § a5 F 95 g vgaw
$ AT AT AT ST AT G A T wA B AT ITere Fr, S wwrs e e e s

THAT 2 AT ATATT AN, AEd § T29T F T T2 1=t F67 o qriermit § sufrafy § == F
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89,

ST WIS g T #rs o G o & T ST A1 AT AT T ST 4T WO A AR
T |

(5) =tgTdt ar fEfFmtar, s # sreargy a7 TreT AT § TEe & aghe wet F Ha7, -

() T F THF F STATTT TR F AT I AT TAT ATER 5 T req07 T =raeaw F3m,; fiv

(@) sittaw Fderor #1 sifow =7 v 59 % 7, seErE wteErd &, G swe a=ty i 7 of,
Frfe & 12 ywrfom Fom & s oaie F ToHT ST ST AT AT TS AT § TpE a0 E |
(6) TE=< w2t & A sutew (5) # ety iy s § et fee % s ror /e arr il st we

AT THYS T TA9T F T9 X o Aqanra ariemr T = #far o Tiigeh= F S S90 gaw J9Er [ro
T I sraraAt st F e |

FIATT fareT & Ayt 1 AT — (1) FEFEt av g seeargat 7 viRgikat v awr, ot F 2o 6
fafmiar it & ST 2 AT AIETAT F WA R TEqd B S F w20 s Ay & ararawar
FET 3H 19 F1 FA=ae B o B s o se are st & yiagtaar =1 1 i /g g swaon
F Ay ot FreT Rregres =Tt a1 aadifEa avg v Rl e e setaedt e feft oz, et ar e
FT BIZH AT FET0 F F P wwey S

(2) Wz arer faegat & 41 9T a1 740 w1 Are, R F o fF SRt Fo g @ arem F 7 ysoresr
e B st % anefi g T Y e et 3 = o wwer 39 90wmy/uE A7 300 T (300 UETedT) &
e TE & S smATasar AT 9 ey BT s % Y2 e St v o e = w7, 5 S w
aef ot Feft sfa seer o= =T aree & =R F wrerw 7 21 faser forar s

(3) (F) TorEgIE AT et (F31ET) T A0IE, AT THEFRT F7 A07a F oo sraE wga w9
TUT UH el § G MR F q9g § FieetT srqaar et s awga = % o g, e

(i) w1 T Ty gu et v dawrer Rt 7 o e s,
(i} AT FTATCIRT ¥ q&T H A T AT FT SRR ARTHR ToATH,

{iiiy ST T T

{iv) TTTET AT ZrEToE TIATE: SEREfHAT 3 A9 & T 2T,

(V) FETE T, T9T;

{vi) SATATH 3 TETH IEATHA & o1 Ghare e,

(vii) o g wrET 7 = S T geai;

(viil) TTF F TTART F UFE T4 F A ALTHF TR T B gra-2a |

(@) ATERAT F T HAG H UF FEAa o wft s f et st it (S w1, R e T

ST T 39§, 57 (At & srefiey stgsiar snmeor ey aner e et STTerge s Sif e areg ST greT
2t faser fora st

I 3 AT Fres F At —(1) W # Fe i sew rom & G s § Ra Rl ow wroarge
AT AT ATE3 F AT F e a7 10 § daafa w52 7794 aren F: miewr’, T sqaty § oF gy afserat
AT AT F AL AT AT ATEF F AL AT TH o ATFAFHET F1 9507, SR 507 oAy & daea o are
A AT AT AT BN AT T qEL & FAT Wt § 7 900 v aqay §7 v 9fd 30F o9 209 F
SATT AT 0 S0, STET & T WISt F1 ArdrT Toa9 F SiEar § |

(2) st 1 % T 4 7 AR st % WA &g seet 6 At s e $ 91a wEE e
F QA AT H T TAE F UF TAOT dod Zem & fava & o srafe s, & aor
AZHTA FATFIS ATATAAR, 1972 (1972 77 52) F efi7 "qrraerT 1 Tiarar & Hai7 a8 o1 31
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a1,

(3) T A I, TET H ATAT F AT B AT T "qvgy Fata G s &, sttt e e Ser atee
AT FAIFIaT SAtiary & Tg oI 2 T 6 T2 AUg q7 AT 9098 T, IF a2 87 DIET it o qar
T H A IHF FAEeor F o S e w0

(4) =T 10 ¥ FrE fAaia aaty sreeataeeitT Zrft of 33 o e afaa & s e <o

(5) (F) Tt seqafa Fir og=ft iy @, Fata & a7 10 R 3 ftew 37 98 F70 9 sganT i
T AT T ST A7 SH AT F AR HHT e WA g avrE F 7 THIE A S

LS

(@) TR g d aty =, Mt safy = st R arde ¥ rarg 90 R A sty & e s
TEFEY F arrr Frar amm, S| 12 s@ ST $ gEaneE, aThid ariE s AT Ht R g Ay
TR I8 TZTT TeATI THITTH F F7 § {AT S0

g @ (F) M= @2 (@) | FAfafde o\t F squree # srrwear F rhomaeaeT At F ot |fae ofT arEt
T derEert &1 37 AwT = et = fom o, 5@ 3% 5 55 a5t @ 99 =7 F $q0eE T 59
frar =T

(6) =T Tty A wrr 7 smteE sty F fro i sata o arerar w e v ar s o oaw
a7 ey 7 g5, W seEe | wua FeEt areatas et ¥ Faia saatg i &t g F o
AT a9 F ftaw Mt gerasTe 72 B o a6 av )

(7) =gt srmtaeTst, frata sete & &y s 3 s fFate s o e zar €, 7250 7 Fafe sty
Fr st {7 g=r afo= 11, 5% T9EgR F AT F FO0 H AT, TH A FIA FTA ATATIA TIAFT R/
gkl

(8) fArTi HerergT™ 3T 21 s w7, frtasat = v Rt foer s A eIy o e aves | Aefea
FRrta aaty, = & o an argETe e, (e gt e Gt Sios & g el s se
T T Tl AT T T ATATTT AR FIT AT it AT, TH I FEATAA TEqT FOT |

A 3 N g B Ffa s O AT (1) s v war e w1 A § s e | i st e
H AT 3T BT 9% 39 T AT F 0T R AT ¥ T AT 3T AT S 3T (R B e
=t st arferardy 31T, 39 99 ST AT AT AT ATES F AT F FET T AT 00 AT T To9907 F T
= SATAT ATAT & A7 TFT 10 F 15 A e ST & ST Tt |

(2) suffm (1) ¥ aefiw v fr 78 v aaty & vw afy #r i ST a g a9 ¥ R F
ATATTT AT 3 AT § qeit F IFa=7 =T & AqATIT AL, AT H AT IO |

(3) TedfAaT, yearEAT AR wEoE F v F o g F Rt G s arer seg o e e 1, g
10 ¥ T fAie aqaty § s1efim i & afe ¥ va g7 99 & safe ¥ 9w ava § 9o qom
ST |

FfiER & gy ) Ty s - (1) FE o S 79 7% B gy A7 aen ares # E, aiae sl
Rt 721 F0, 99 9% 5 98 F T F g 994w 500 750 10 ¥ 13 AR 9 s aaefe
T | FAT 2T |

(2) stferag =ty i @5t g wraEa % Ay fAwfote dem fer s -

(i) T F91 T AL A= AT ATEZ F AT F AEFR AT S {0 e F 39 H ArA F awhwn w7
TH AT FT TS G B AT AT T ares A AT 1@ 3 2o § s Ghar o awar €

(i) TR F snafam wnt o7 aiaga i gt 3 w3 347 fAww F wntas = o w7 A
qarfad AT 3 /v 3 ST ieEy # et Ot oaw, aaaty, miewr A G oer aqm A
Tt SO wiE, ST TSaE 7 st # sy ST e aves F Bty & e i s Ay

{iiiy 3F=ATYE S e A f ot g, S sreargy A, s G, ARt w1 s g, e
A SR qgT WA e JreEE S, ST 5T A 2, AT, e s S s vty e F sty i
o ST AT T ey 3 gy guetda e s
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(3) ATAATE, AE AT AT AT F AW H TEEN F A T gutqaw (1) ¥ [y s wwem o
HTATI SFEFTEY 37 A7 £ 39 &0 F, TZ AGTE TEH &, Agava srferwrdy & fafe # afemg=a s o
ST AT T TT 37 =77 it F@f e soesyr From, Jgt 39 e 3 S a9 2 @7 9g 7830
At wam B T Fir vt =i o s A sttt F sefi et afim aieem # et
T ST % ST AE e A WO F a9 T 75 WA F9 9% (5 39 A7 F AGATIT Ty st
rterETH grer T [T 7 7 o T

{4) ATATTT TIFTT AT TS § AT TT T 5 qIEET e 01 & dee o Afersioa #2 g9
AT ACITT F T9 7 ATA AT F /A9 F T [ F 097 9% g0 § 96087 a4t sqes =
T AT ATATHATT ZT T ST

(5) A H wF " wAfaE £ AT oafw F A arry o Aem ares ¥ §Eror ft aEta arTarteE
iRt ¥ s wteEr T e sar e sttt i T Sa § we i St s 9y qeiea
sETeo Fit UHY erat ¥ e Z00, S s i g g i s

(6) TA-zifere srgatea = srefir srgert am me-are F A ® Bt of s & e 7= B s, sata
TET AT SO AT ITART A T ST

(7) =7 10 7 AfSrEeT SRy A9 T AT A T B 9 FHe g 6 ag vt sewy i vw
gfea, 39 oW o997 9=, 5ms vur Fr qea & T T8 FAT 2, AfEwrtar v are fawr e # i
ST |

ARG F ToadefiT auy & w39 FI I AW — qRT F ToTEAT TH7 F T FA AT AT UH TE F
TEA AT TRt STera ZTer Ag B ST ATer ST AT AT ares i g, s a1 i e T
FHT ST, 36 1T T2 479 7 39 T 55 572 987 F9 A0 S a9 a0 2 S9qar 97 |

FATT Al § AT T o TIFIRET 7= g I Qe g 31 Ny 9168 - T80 97 7 F
el o & v Gl s T 0 ST AT A ST AT ATGAT ST AT AEE T & e T
T AT S AT sAErei e & arfew A sty F oy sgwar € O wh fedt Avh F, S o F g
AT AT ATFZ FT T@A F 7 JTJ08 77 F=27 F 0 T F TH TA 2, Fo arel AL q7 AT q057 F7
TETT SHEH FIRT AT HAT (e WITETear &7 B ST, St wey arst % genfeats, auy an arg /e |
T % I3 [M%g TE9 37 U9 ATt F By g sraeas 785t go0 G ag 39y y5w A7 feg G o
ATTE T AT ATER o Hagd § AATH 0TH 77|
Ay A M=AT FTeE Fr At wA AT Tt it FiEEmRAT gRe s (1) 7T Fet F ey 6 F ofi
FATHAT F, T FAT AR 21, A0 A1 Forfa doragnd # sgafea sriemat #1 sega fFar s, a9 fF
STt ST gpee SRRy, st % et v & e s, Yo e, 6 i s,
AT, ATLATT F AR, TAgawadt o7 UH FeaagTei & Ard Feas a1 S0eqey &7 § 5ag el 577 Ty
A FF a7 gt F9 5 Arg 9 T e W HafdE 2 Jrear v oaqaty § dafae et F
AT |
(2) 512t zufaaw (1) 7 f[fEe R qmer 4, sraaeat v Fatasrat a1 aagees at afawar greT 37 s
TEAA AR T AT § AT qartRety, g sraar sty v st v F gy s e 957 £ v 9t sty
TS F7 A5 T2 91T & qarTT = F G qE; AT AT A e T vy sy o 7w v w
ITET ALT E, AT TAT . TTAFCT S ZG TH T FTOATH AL FIAT AT TATRATY, I A= 0T A0 AT
TN % TP AT AT AL A S IH F4T § FE A S Forer aforege 79 ), T IR A A
HSEEe 13T |

I 7

w1

e &= T ares 7 IRagT

A AT AT qTeT F qiEgT 1 9@y - (1) s7H sw=rar svatia & faEm, w8 oft s, o7 et &
stefi w2 w12 H A S F e 0 3w ot F s F erEr, Gl st v aew e
14T St 1% v 5 ° AfAfde Bl et o e o av sus Fey aor § wheg a8 wom )
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(2) ztam (1) = atafe F arr 12 $ Fr8 ar B U arge 9 T aree w0 2 JTe T aast
() ForaeT 219 = F ITIAT & o0 qfeFg AT § U8 07y a7 7 a3 [t =7 F Foo § 7@ 1
AT AFT TA % [org g fdT =ik 31 fastt =1 7 77 st 79 & =7 § giaga fFr smar e ;

(=) Forrer o=z v =nfer gmr e sman &, S o v aget % Rfamto % o ety 2 o s
uftags aga wis F for Fft 92 77 0F e | e s 2, o o et e aftmrmm msA e
Stefir ST et STarsTTer =57 o qurea = H o # a1 3Her o wiass e vE aiiere gy vE st
=t T AT #;

() ot FpAT 1 H [T we T 5 % sy € s S aftmags 1 de & G oA &) ot e aee ¥
TATH F ATF=AT Z0T 4T 4 F7 A0 0w 47 a1 0% o § el & & o S 2, 951 4w 4 ey a8
T E, T At FagtET w9 4% R s #8379 |/ e o, m o ow e ¥ 3T
FEatt T STUAT 77 AT o= T T A0 E;

() Tt st fAfAmTaT = =iEnh 2T fRata & B ar arma F o R aaate F g fettae =
¥ 3orh At A s & o wites e s -

(i) T9r F T o AT F U a7 3 T4 9, 4T

(ii) 3TFITT 3 T AT 3T TATT 7 e & £ T, T
(i) T T % oy o & v § e g,
(SIELEIRIECED

(i) TH FEIEH T FoA H v F v FAftw w7 § gHae Y =i g 39 9 3T F o gerr
AT ® A=y fAfAstar a1 =eErt w om @ R Srar & 7 I s A SR qT 99T F T F
fory A sman £ & v fft it & an vt gt i wes v F R fafas v & gwar el s =t
Fwa v e Srar & =

(iiy Teft sy TAfAmiaT a1 =iy g Bt ey S am 3w # T o &, S| T gaves = 8 ey
FETAT FT T ° v F A fAfee = @ 2w G siw & aar o § st ver afEse ot g
IR ATAT H S0 I & o vt et F wara & B R u s F s § s Gy v
FT ATTF AT FA F T AT AT E;

iy Tt =ErT g faedT s =iEr = i fasr s % afa st o7 % fras =T saer & aefie
o ST 8

(=) ST 7 7 ol e afage At sfenfire, w5 = Ffrafr swemi & o e s

T -

(i) == (), @ (F) F ITEE (i) 7 ITEE (i) T ET () F AT Agut G TWAw Arear w7 aiEmwq, w98 7
TATSTATET FTEIAT F T FT B ATATTT T | Fvera swrorsr stsma 7= % sl gom,

(i) B (%) F 3TE= (i) o o v o F B F e Gl = 8 s e e woatags, vg st
F Feoll Aadt gty F FBrferrrar ¥ oo 7 ares fEE o § s g o e, o gy aPEEa F
A o P H SATT TEESET ¥ 59 12 § S8 907 734 % o847 2, o

(i) =% () % s SAEAT 1 F WA 5 ¥ TRy Sy 67 @2 (7)) F wefiT Foe F viagd 5 @ ager
IO F T F ey e At F T i A st e arer wivrege 1 47 ot
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97.

(3) zufr=w (2) F s F @3 (i) F i @ g ww g w7 st ar nieege st g 7 G
wfSreee A 3T ST AT FEGEA T TEET Yo 5T B S € 9 et v atietar waw v e
% orefters =7 3,-

(i) F=Ie F aivag $T ToT | T F o 0, 37

(i) AT 1 F W=t § F fafafde srre & o= 397 H, 9210 4T 4 90y 2T € 997 6§ = F 2T
7|
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MINISTRY OF HOME AFFAIRS
NOTIFICATION

New Delhi, the 15th July, 2016

G.5.R. T0{E}.—In exercise of the powers conferred by sections 5, 9, 10, 11, 12, 13, 16, 17, 18, 21, 41 read
with section 44 of the Arms Act, 1959 (54 of 1959), and in supersession of the Arms Rules, 1962, except as respects
things done or omitted to be done before such supersession, the Central Government hereby makes the following 1ules,

namely:-
CHAPTER 1
General
1. Short title. — (1) These rules may be called the Arms Rules, 2016.

(2) They shall come into force on the date of their publication in the Otficial Gazette.

2. Definitions.— (I) In these rules, unless the context otherwise requires, —

(1) “Act” means the Arms Act, 1959 (54 of 1959},

{2) “air weapon” means a device that discharges a projectile from a barrel under the pressure of
compressed air or other gas but that does not employ an explosive charge to do so;

{3) “antique small arm” means firearms manufactured before 1899;

{4) “appellate authority™ means the appellate authority referred to in rule 105,

{3) “anthority” or “officer” means, except where otherwise specifically provided in these rules, the
district magistrate or such other officer as may, from time to time, be notified in the Official Gazette
by the Central Government,

{6) “automatic” means a small arm or light weapon that, after each discharge, automatically performs all
the steps necessary to prepare the weapon to fire again; and that will continue to fire for as long as the
trigger {or other activating device) remains depressed (assuming that ammunition remains and
jamming does not occur} and an automatic weapon uses a portion of the energy from a firing
cartridge to extract the spent cartridge case from the firing chamber and eject it from the weapon, re-
cock the firing mechanism and load a new round of ammunition from the weapon’s feed-device or
magazine into the firing chamber and if the trigger or other activating device remains depressed, the
firing pin is antomatically released to begin a new firing cyele;

{7) “blank cartridge”™ means a cartridge without a bullet or any other projectile;

{8) “blank firing firearms™ means firearms capable of firing a blank cartridge;

{9) “bullet” means the conical head of the cartridge normally made of lead or copper that is expelled out
of barrel or cylinder by means of explosive charge or compressed air or other gas;

(1))  “caliber” means the internal diameter or bore of the barrel of a firearm measured in inches or
millimeters or geometric circumference,

(11)  “carry” means to bear a small arm, upon, about or in the proximity of one’s person;

{(12) “cartridge™ means a complete object consisting of a cartridge case, primer, propellant, bullet or any
single or multiple projectile;

{(13) “chartered accountant”™ means a chartered accountant as defined in clause {b) of sub-section (I) of
section 2 of the Chartered Accountants Act, 1949 (38 of 1949} who holds a valid certificate of
practice under sub-section {1} of section 6 of that Act;

{14)  “company” has the same meaning as assigned to itin the Explanation under section 33 of the Act;
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(15)

(16)

(17)

(18)

(19)

{20)

(21)

(22)

{23)

{24)

{25)

{26)

{27)
{28)

“conversion” of firearm refers to a permanent change of caliber or bore of a firearm and includes
replacement or relining or reboring of a barrel having an integral or separate chamber, replacement of
cylinder and/or barrel or related parts and change in configuration of action or mechanism of a
firearm but does not include converting a permissible category firearm into a restricted or prohibited
category firearm;

“configured for military use” means firearms and ammunition (other than small arms and light
weapons) manufactured and configured according to specifications set by the Department of Defence
Production, Ministry of Defence;

“curio”™ means a small arm manufactured at least fifty vears prior to the current date or certified by
the curator of a Government regulated museun or that derives at least half of its monetary value from
the fact that it is novel, rare, bizarre, or associated with some historical figure, period, or event and
includes an antique small arm;

“deactivation” means to render a small arm or light weapon incapable of expelling or launching a
shot, bullet, missile or other projectile by the action of an explosive, and which cannot be readily
restored to its original capability, and that has been certified and marked as deactivated by an
accredited gunsmith or a competent State authority.

Explanation. —

Deactivation requires that all pressure-bearing components of a small arm or light weapon be
permanently altered in such a way so as to render the weapon unusable and includes modifications to
the barrel, bolt, cylinder, slide, firing pin and receiver or frame;

“dealer” means a person who, by way of trade or business, buys, sells, tests (other than proof-test),
exports, imports or transfers or keeps for sale, or test (other than proof-test) arms or ammunition and
includes the Sports Authority of India (SAI), the National Rifle Association of India (NRAI) and the
State Rifle Associations atfiliated to NRAT or directly affiliated units of NRAI,

“dedicated sports person” means a person who actively participates in sports-shooting and who is a
member of an accredited sports shooting organisation;

“electronic disabling device”™ means an electronic device capable of firing electrode projectiles
propelled by compressed gas, which stays connected to the main unit or device by a conductive wire,
and causes temporary neuro-muscular incapacitation of the target;

“Government arms” means a firearm or other weapon which is the property of Government; and

“Government ammunition”™ means amimunition manufactured in any Government factory or prepared
for and supplied to Government other than such ammunition as may be released by Government for
civilian use;

“gunsmith” means any person who performs work of minor or major repairs of firearms and subject
to grant of prior permission of the licensing authority, may alter the caliber or barrel length of a
firearm or perform such other work as may be specified by the licensing authority;

“handgun™ means a small arm with a short stock at an angle to and extending below the line of the
barrel, that is designed to be held and fired with one hand and includes pistols and revolvers;

“in-transit” means the conveyance through India to another country of firearms or ammunition that
have been imported,

“firearm replica” means an object designed to resemble a firearmi which has an appearance that is so
realistic as to make it indistinguishable, for all practical purposes, from a real firearm and which has
been rendered innocuous;

“Form” means a Form as set out in Schedule IIT of these rules;

“light weapon™ means any man-portable weapon designed for use by two or three persons serving as
a crew (although some may be carried and used by a single person} that expels or launches, is
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{29)

(30)

(31)

{32)

{33)

{34)
{35)

{36)

(37)

(38)

{39)
{40)

{41)

{42)

designed to expel or launch, or may be readily converted to expel or launch a shot, bullet or projectile
by the action of an explosive and includes, inter alia, heavy machine guns, hand-held under barrel and
mounted grenade launchers, portable anti-aircraft guns, recoilless rifles, portable launchers of anti-
tank missile and rocket systems, portable launchers of anti-aircraft missile systems, and mortars of a
caliber of less than 100 millimeters, as well as their parts, components and ammunition;

“main firearm component” means the barrel, frame or receiver, slide, bolt or breech-block of a
firearm;

“manufacturer” means a person, who manufactures, sells, tests (other than proof-test), exports,
imports or transfers or keeps for sale, or test (other than proof-test) firearms, their parts, compoenents
or ammunition or arms other than firearms;

“manufacturing” means making, producing or assembling: —
(i) a complete firearm,

{ii} a pressure-bearing part or component of a firearm (e.g. barrel, slide, cylinder, bolt, breech
lock, firing pin, etc.);

(iii)  ammunition for firearm, or
{1v)} an arm other than a firearm, and incliudes —
(1) reactivating a deactivated firearm; and

(ii) substantially modifying the function of a firearm (e.g. conversion to fully automatic),
but does not include —

(i) repair, restoration, maintenance or cosmetic enhancement or alteration of a firearm; nor
(i} the non-commercial releading of ammunition;

“marking” means application of permanent inscriptions on firearms, ammunition and ammunition
packaging to permit their identification;

“muzzle energy” means the kinetic energy of a projectile as it is expelled from the muzzle of a
firearm and expressed in joules or foot-pounds;

“NDAL"” means National Database of Arms Licences;

“paintball” means a projectile (spherical gelatin capsule} that primarily consists of non-toxic water
soluble substances and dye designed to mark a person or an object;

“paintball marker or paintball gun” means a device capable of firing paintballs by use of an
expanding gas or compressed air, whether operated mechanically or electro-pneumatically;

“parts and components” mean any element or replacement element specifically designed for a firearm
and essential to its operation and includes barrel, frame or receiver, slide or cylinder, bolt or breech
block, and any device designed or adapted to diminish the sound cansed by firing;

“pistol” means a handgun with a chamber as an integral part of, or permanently aligned with, the
barrel;

“port” includes a seaport, an airport and a land port;

“rimless” means a cartridge where the rim has the same diameter as the base of the case and used in
firearms that feed from a box magazine,

“rimmed cartridge” means where the rim has a significantly larger diameter than the base of the
cartridge with the rim serving to hold the cartridge at the proper depth in the chamber;

“revolver” means a handgun with a breech-loading, chambered cylinder so arranged that the cocking
of the hammer or depression of the trigger rotates the cylinder and brings the next cartridge in line
with the barrel for firing;
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{43)

(44)

{45)

{40)
{47)

{48)

(49)

(50)

(51)

“repair” of firearm may be minor or major -
‘minor repair’ includes -

(1) cleaning and carrying our re-finishing, fixing slings, recoil pads, installation of pre-fabricated
stock, general accessories, preservative packaging and ensuring accuracy or safe working of the
firearmn and its components;

(i1} fabricating or replacing or working on old, damaged, worn-out, eroded, shot-out part of a
firearm (excluding barrels or receivers or frames or breech bodies or bolts) for the purpose of
repair and safe functioning;

(iil) making and replacing stocks, grips (butt stock) and other parts,

(1V) ensuring accuracy or safe working of the firearm by means of carrying out work on complete
barreled action, fabricating, fitting or adjusting optics, sights, other components, etc., including
test firing;

(V) making and installing accessories and runing fabricated parts.

‘major repair’ requires extensive primary and secondary machining operations of critical parts and
includes —

(l) working on critical parts including fabrication of components like bamrels and actions (re-boring
or re-chambering or replacing or remaking barrels, re-machining of receivers or frames, bolts,
slides, cylinders, breech, etc. and other components} for the purpose of repair or conversion,

(ll) shortening, conversion, working on triggers, safeties and general safety testing of firearms and
devices including firing or testing of firearms repaived or converted.

“responsible person’ means in the case of a company, the person nominated in an application for an
arms licence by a company;

“rifle” means a small arm designed to expel, through the action of an explosive, a single projectile
through a rifled barrel, while supported against the shoulder and held with both hands;

“Schedule” means a Schedule appended to these rules;

“selective fire” means capability of a small arm or light weapon that can be adjusted to fire in two or
more of the following ways:

(i) semi-automatic (i.e. one shot per depression of the trigger);
(ii) multi-shot burst {i.e. a set number of shots per depression of the trigger); or

(iii) automatic (i.e. continuous fire while the trigger is depressed)}

“self-loading™ means semi-antomatic;

“semi-automatic” means a small arm or light weapon that, after each discharge, automatically
performs all of the steps necessary to prepare the weapon to fire again, but that requires a separate
depression of the trigger to fire each round of ammunition;

“shotgun™ means a small arm designed to expel, through the action of an explosive, shot or a single
projectile through a smooth-bored barrel, while supported against the shoulder and held with both
hands;

“small arm” means any man-portable lethal weapon designed for individual use (of caliber up to 12.7
mm} that expels or launches, is designed to expel or launch, or may be readily converted to expel or
launch a shot, bullet or projectile by the action of an explosive and includes inter alia, revolvers and
self-loading pistols, rifles and carbines, sub-machine guns, assault rifles and light machine guns, as
well as their parts, components and ammunition but does not include antique small arms and firearm
replica.
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Note:

Shotguns, sporting rifles and muzzle loading black powder firearms, though of caliber of more than
12.7 mm are also covered under small arms;

{52)  *“sportshooting” means competitive and recreational sports that involve tests of proficiency (accuracy
and speed) using permissible category of firearms, ammunition and targets,

(53) “section” means a section of the Act;

(54) “trade transfer” means sale or transfer of arms or ammunition between a manufacturer and a dealer or
between a dealer and another dealer during the normal course of the business and includes a sale or
transfer on consignment basis;

(55) “unloaded” means that any propellant, projectile or cartridge which can be discharged from the
firearmi is not contained in the breech-block or firing chamber of the firearm nor in the cartridge,
magazine or cylinder attached to or inserted into the firearm,

{36)  *use of a firearm™ includes displaying, aiming and firing as well as manipulating the working parts of
a firearm but does not include cleaning or maintenance,

{(57)  “UIN" means Unique Identification Number generated in NDAL for a licensee under these rules.

(II) Words and expressions used but not defined in these rules shall have the meanings respectively assigned
to them in the Act.

Classification of arms and ammunition.— For the purposes of the Act and these rules, arms and ammunition
shall be of the categories specified in columns (2} and (3) respectively of Schedule T and references to any
category of arms or ammunition in these rules shall be construed accordingly.

Licence for arms other than firearms and applicability of section 4.— (1) Unless the Central or the State
Government by notification in the Official Gazette so directs, no licence shall be required for the manufacture,
sale, possession for sale or test, of arms of category V in Schedule I except in the areas notified under
section 4.

(2) In any area specified in the notification issued by the Central Government under section 4 of the Act,
licence for acquisition, possession or carrying in that area of arms of such class or description as may be
specified in that notification may also be granted or renewed as provided in Schedule II, subject to such
conditions as may be specified in these rules, that Schedule and in the licence.

CHAPTER 11

Licensing Procedure

Licensing authority and forms of licences.— Licences under Chapter IT of the Act may be granted or
renewed for, such purposes, by such authorities, in such forms and to be valid for such peried and in such
areas as are specified in Schedule II, subject to such conditions as are specified in these rules, that Schedule

and in the licence:

Provided that the licences granted or renewed by a licensing authority may be signed by such officer

subordinate to that authority as may be specially empowered in this behalf by the State Government.

Restriction in granting licences for acquisition, possession or carrying of arms or ammunition of
category I of Schedule I.— No licence shall be granted for acquisition, possession or carrying of arms or
ammunition specified in category I(b) or Iic) in Schedule I unless they have been legally manufactured in
India or lawfully possessed or lawfully imported into India or are being imported into India with the sanction
of the Central Government.

Licensing authorities to furnish information to district magistrate.— (1)} A copy of every licence granted
for arms or ammunition specified in category I{a), I{b), I{c) and category II in Schedule I shall forthwith be
sent to the district magistrate of the place in which the arms or ammunition are to be kept.
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10.

11.

(2) A copy of every other licence granted in any Form by any authority other than a district magistrate shall be
sent forthwith to the district magistrate having jurisdiction over the area in which the place of business or
residence of the licensee is sitnated.

(3) The licences granted under sub-rule (1) and sub-rule (2) shall be intimated throngh NDAL system to the
district magistrate of the place having jurisdiction over the area in which the place of business or residence of
the licensee is situated.

Possession of arms or ammunition for certain purposes to include use thereof.— Possession of the
following arms or ammunition for the purposes mentioned against each, includes use thereof, for such
purposes only provided that such use does not involve manufacture of any armis or ammunition (including
explosives and fireworks) :-

(a) arms for theatrical performance, historical re-enactment, historical research (including assessment of
performance), cinematograph or television production or signaling for starting races or athletic meets
and safety equipment including signal tlare guns, line throwing guns, avalanche cannon, etc.;

(by ingredients of ammunition including sulphur and chlorates for bona fide industrial, agricultural or
medicinal purposes.

Restrictions by Central Government in certain cases.— Any licence having effect outside the State in
which it is granted, shall be subject to any restrictions, which may be imiposed by a general or special order of
the Central Government.

Safe vse and storage of firearms.— (1) Every applicant applying for a licence in Form II, Form III and Form
IV; or a rifle club or asseciation or firing range or staff employed by such club, association or firing range,
applying for a licence in Form V; or a manufacturer or dealer or gunsmith or staff emploved by such
manufacturer, dealer or gunsmith applying for a licence in Form VII, Form VIIL, Form IX or Form IX-A,
shall be required to complete arms and ammunition safety training course which shall include —

{(a) basic arms and ammunition safety practices, including safe handling and carry procedures;
(b) firing techniques and procecures;

{(c) care of arms and ammunition;

(d) safe storage and transportation of arms and amniunition,

(&) reasonable working knowledge of important provisions of the Act and these rules; and

(f) responsibilities of the arms owner or user, particularly in relation to children.

(2) The safety training course under sub-rule (1) shall be conducted by the accredited trainer or master
accredited trainer having licence under rule 39, who shall issue a certificate in Form S-1, to the applicant, on
successful completion of the said course.

(3) The effective date and duration of the safety training course as laid down in sub-rule {1} shall be notified
by the Central Government by issuing a general or special order in this regard.

{(4) Every application for a licence in Form IT, Form IIT and Form IV shall be accompanied by —

(a) a written undertaking that the applicant has the capacity to store the firearm safely and securely in a safe or
steel almirah in order to minimize the risk that it could be stolen or accessed by someone other than the
licensee; and

(b) a written undertaking to practice safe storage of the firearm (in knocked down condition) and its
ammunition and to educate the children about the dangers of interacting with arms and ammunition, in
Form $-2.

(3) The licensing authority responsible for the grant or renewal of a licence shall conduct periodic inspections
of the premises of companies, dealers, gunsmiths and manufacturers where arms and ammunition are stored in
order to ensure compliance with sate storage requirements.

Application for licence.— (1) Every application for the grant of a licence under these rules —
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(a) shall be submitted in Form A-1 to A -14 as applicable to the category of the licence applied;

{(b) may be presented by the applicant in person or sent through the medivm of post office or filed
electronically or otherwise, to the licensing authority, as far as possible, having jurisdiction in respect of the
place where he ordinarily resides or has his occupation.

(2) Where the grant of licence requires a certificate of no objection from some other authority as provided in
rule 938, shall state whether such certificate has been obtained and, if so, be supported by evidence thereof
either in physical form or by an electronically generated confirmation on NDAL system for the particular UIN
of the applicant.

(3) Every application for grant of licence for special category under Chapter III of these rules, shall be subject
to such additional requirements specified for these categories in that chapter.

(4) Every application in Form A-1 submitted by an individual for grant of a licence in Form IT, Form IIT or
Form IV shall be accompanied by the following documents, namely:—

(a) four passport size copies of the latest photograph of the applicant (in white background);
(b) proof of date of birth;
(¢) identification proof —

(1) Aadhar Card; or

(ii} in case the applicant does not have Aadhar Card, a written declaration in the form of an Atfidavit to
be submitted in this regard along with an alternative identification proof which may include Passport or
Voter’s Identification Card or Permanent Account Number (PAN) card or Identity Card issued to the
employees;

(ii1) in case of exemptee sports persons, shooters identification card issued by the National Rifle
Association of India.

{(d) residence proof in case the applicant does not possess Aadhar Card or Passport, which may include —
(1) wvoter’'s identification card; or
(i) electricity bill; or
(111) landline telephone bill; or
(iv) rent deed or lease deed or property documents;or
(V) any other document to the satisfaction of the licensing authority.
{(e) safe use and storage of firearms undertaking referred to in sub-rule (4) of rule 10;

(f) for professional category applicant, referred to under clause (a) of sub-rule (3) of rule 12, self-attested
copies of the educational and professional qualification certificates, wherever applicable;

{g) medical certificate about mental health and physical fitness of the applicant with specific mention that the
applicant is not dependent on intoxXicating or narcotic substances (in Form S-3);

(h) in case of an application for a licence in Form IV, the particulars specified in sub-rule (2) of rule 35 along
with a permit from the authority empowered under the Wild Life (Protection) Act, 1972 {33 of 1972},

(5) Every application in Form A-2 submitied by a company for the grant of a licence in Form II or Form III,
shall be accompanied by the following documents, namely:—

(a) written undertaking on the letter head of the applicant duly signed by the responsible person defined
under clause (44) of rule 2,

(by original copy of the board resolution passed or an authority letter confirming the appointment of
responsible person referred to in clause (a);

(c) certified copies of the founding documents of the company including Memorandum and Articles of
Association;
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(d) safe use and storage of firearms undertaking referred to in sub-rule (4) of rule 10.

(6) An application by a member of the armed forces of the Union shall be made throngh his Commanding
Officer to the licensing authority having jurisdiction in respect of the place to which he is for the time being
posted.

(7} The licensing authority may, in accordance with any instructions issued by the State Government in respect
of all or any class of tirearms, require the personal attendance of the applicant before granting the licence
under this rule.

(8) The applicant shall not suppress any factual information or furnish any false or wrong information in the
application form.

Obligations of licensing authority in certain cases.— (1) Save as otherwise provided in the Act, every
licensing authority granting a licence in Form III to an individual for the restricted or permissible arms or
anmimunition as specified in category I{b} and I{c} or category III respectively in Schedule I, shall have due
regard to the application of norms specified in sub-rules (2) and (3).

(2) For grant of a licence for the restricted arms or ammunition specified in category I{b) and I{c) in Schedule
I, the licensing authority, may consider the application of—

(a) any person who faces grave and anticipated threat to his life by reason of —
(1) being resident of a geographical area or areas where militants, terrorists or extremists are most active; or
(ii} being the prime target in the eyes of militants, terrorists or extremists; or

(iii) facing danger to his life for being inimical to the aims and objectives of the militants, terrorists or
extremists, or

{b) any Government official who by virtue of the office occupied by him or by the nature of duty performed
by him and/or in due discharge of his official duty is exposed to anticipated risk to his life; or

(c) any Member of Parliament or Member of Legislative Assembly, who by virtue of having close or active
association with anti-militant, anti-terrorist or anti-extremist programmes and policies of the Government or
by mere reason of holding views, political or otherwise, exposed himself to anticipated risk to his life; or

(d) any family member or kith and kin of a person who by the very nature of his duty or performance (past or
present) or position occupied in the Government (past or present) or even otherwise for known or unknown
reasons exposed himself to anticipated risk to his life; or

(e) any other person, for any legitimate and genuine reason, to the satisfaction of the licensing authority, by
passing of a speaking order in this regard:

Provided that before grant of a licence under this sub-rule, the licensing authority based on the
recommendations of the district magistrate and of the State Government concerned and on examination of the
police report and after conducting a separate verification from its own source, shall satisfy itself that the
applicant requires such licence.

(3) For grant of a licence for the permissible arms or ammunition specified in category III in Schedule I, and
without prejudice to the provisions contained in clanse (a) of sub-section (3) of section 13, the licensing
authority, based on the police report and on his own assessment, may consider the applications of —

{a) any person who by the very nature of his business, profession, job or otherwise has genuine requirement to
protect his life and/or property; or

(b) any dedicated sports person being active member for the last two years, of a shooting club or a rifle
association, licensed under these rules and who wants to pursue sport shooting for target practice in a
structured learning process; or

(c) any person in service or having served in the Defence Forces, Central Armed Police Forces or the State
Police Force and has genuine requirement to protect his life and/or property.
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13,

14.

15.

16,

Time limit for grant of licence.— The licensing authority, after considering the application and on being
satisfied that the applicant has tulfilled the eligibility conditions, shall grant or refuse to grant a licence for
permissible category of arms or ammunition specified in category III of Schedule I, to any persen by recording
in writing the reasons for such grant or refusal, by passing a speaking order, within a period of sixty days of
the receipt of the police report:

Provided that the licensing authority shall specify, the type of arms and ammunition to be procured
by the applicant after assessing the reason and the need for possession of the type of arms and ammunition
applied for by the applicant, considering its lethality or fire-power.

Time limit for police report for grant of licences.— (1) On receipt of an application for grant of a licence
nnder sub-section (1) of section 13 or every subsequent renewal thereof under section 15, the licensing
authority shall call for a report of the officer-in-charge of the nearest police station on that application, and
such officer shall send his report in Form S-4, within a period of thirty days from the date of receipt of
application by him.

(2) The Central Government may by issuance of a general or special order, extend the period of thirty days as
specified in sub-rule (1) up to ninety days for certain areas or States for any reason deemed appropriate by it.

(3) The licensing authority may in case of non-receipt of police report within the period of thirty days under
sub-rule (1) or within the extended period under sub-rule (2), make an order in writing for grant o refusal of
licence, without further waiting for the report.

Maintenance of records in electronic format and consolidation of licences.— (1) Every licensing authority
and the renewing authority specified in Schedule II, while granting a license or renewing a licence, thereof,
shall enter the data of the record locally in an electronic format specified by the Central Government.

(2) Every licensing anthority and the renewing anthority shall also enter such data in the NDAL systern which
shall generate a unique identification number (UIN} and with effect from the 1% day of April, 2017, any arms
license without UIN shall be considered invalid.

(3) The UIN so generated under sub-rule (2} shall be unique for a licensee.

(4) Any existing licensee holding multiple licences in Form III shall on or before the 1% day of April, 2017,
make an application for grant of a single licence in respect of all the firearms held by him under his UIN, to
the concerned licensing authority:

Provided that where the applicant applying a licence for restricted category of arms or ammunition specified in
Schedule I is alsc a holder of a licence for permissible category of arms or ammunition specified in the said
Schedule; or where the applicant, applying for permissible category of arms or ammunition is alse a holder of
a licence for restricted category of arms or ammunition specified in the said Schedule, the licensing anthority
concerned shall issue a new licence for such restricted or permissible category of arms or ammunition, as may
be applicable, under the existing UIN of the licensee:

Provided further that separate licence books shall be generated in case of each licence in Form II, Form ITI and
Form IV and in case of a licence in Form III, separately for restricted and permissible categories of arms and
anmimunition specified in Schedule I, with an overall ceiling of three firearms under a single UIN.

(5) The licensing anthority on receipt of an application from a multiple licence helder under sub-rule (4) shall
cancel the existing multiple licences of the applicant and issue in liew thereof, a new licence endorsing therein,
all the existing firearms of the said licensee.

(6) The period of validity of the new licence so issued by the licensing authority under sub-rule (3) shall be the
farthest period as mentioned in any of the cancelled licences and the area validity endorsed on the new licence
shall be the more extensive area in any of the cancelled licences.

Duty of licensing avthority under NDAL.— (1) The licensing anthority, while granting or renewing a licence
or at the time of providing any allied service to any licensee under these rules shall ensure that the data of the
transaction approved by him, is simultanecusly updated in the electronic format locally and on the NDAL
system under its log-in ID:
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17.

18.

19,

Provided that the licensee shall not be held accountable for failure on the part of the licensing authority to
update such data in the electronic format.

(2) The licensing anthority shall ensure compliance of delivery of different services specified in column (2) of
Schedule ¥V, within the time specified in column (4), of the said Schedule.

Registration of licence with an outside licensing authority and change of address with existing licensing
authority.— (1) If a person who holds a licence in Form III changes his place of residence, permanently, or
temporarily for a period of more than six months, and carries with him the arms covered by the licence, to a
place falling, other than within the jurisdiction of the existing licensing authority indicated in the licence, he
shall, immediately before the expiry of a period of six months, send intimation about such change to the
licensing authority of the place of his new residence and shall on demand, forthwith produce the licence and
the arm or arms (o the new licensing anthority by applying in Form B-1 and indicating there in the particulars
of his new residence.

(2) The licensing authority of the new place of residence of the licensee on receiving an application in Form
B-1 under sub-rule (1}, shall within a period of fifteen days, register the licensee in the NDAL system whereby
the UIN of the licensee shall stand activated and transferred to its jurisdiction and de-activated from the
records of the original licensing authority or the last renewing anthority as the case may be and thereupon a
new licence book shall be issued to the licensee and such new authority shall be the licensing or the renewing
authority in relation to the said licence.

(3) Where the licensee changes his permanent place of residence within the jurisdiction of the existing
licensing authority, he shall forthwith inform the same to the licensing authority with the proof of his new
place of residence and if such change has resulted in change of jurisdiction of police station, along with
information of the police station of his new place of residence and the licensing authority shall within a period
of fifteen days, register the change of residence of the licensee in the NIDDAL system whereby the UIN of the
licensee shall stand activated under the new police station and de-activated from that of the last police station.

Permission for possession of arms to be acquired subsequent to grant of licence.— When a licence is
granted in Form II, Form III, Form IV or Form V for the possession of arms to be acquired by the licensee
subsequent to the grant of the licence, the authority granting the licence shall at the time of granting the same,
direct that the arms covered by the licence shall be acquired within a period of two years and that the licence
or the arms or both shall be produced for his inspection and if within the said period of two years, the licensee
fails to acquire the arms and to produce the licence, or the arms or both, as the case may be, the licence shall
cease to be in force:

Provided that the licensing authority may extend the period of two years by a further period of one year, on the
basis of a written representation received from the licensee and after recording the reasons for granting such an
extension:

Provided further that if during the period of two years or the extended peried of one year, as the case may be
the licensee wishes (o acquire and possess any arm or arms of a different description and the licensing
authority has ne objection to allow the acquisition and possession of such arm or arms, he may amend the
licence accordingly:

Provided also that where the licensee changes his place of residence, after the grant of licence but before
acquisition of any arm, he may produce the licence or arm or both for inspection before the licensing authority
of the place of his new residence to which the licensee may have shifted and the said authority on inspecting
the arm, shall register and update the information on NDAL system:

Provided alse that the provisions contained in this rule shall apply muraris murandis to any acquisition of an
additional arm or arms which the licensee may desire to acquire subsequent to grant of licence on account of
sale or transter or disposal of the arm or arms already possessed or otherwise as a fresh acquisition subject to
the overall limit of three firearms.

Extension of area validity of licence.— (1) On receipt of an application from a licensee holding a licence in
Form IIL, the licensing authority may extend the area of validity specified in his licence, if he is satisfied about
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20.

21.

the need of such extension subject to the condition that the licensing authority has the power to grant a licence
in relation to the area to which extension is being sought.

(2) The application for extending the area validity for whole of India may be granted by the licensing authority
as specified in column (5) of Schedule I, in respect of the following category of licensees, namely:-

() Union Ministers or Members of Parliament,

(t)  Personnel of Defence Forces and Central Armed Police Forces;

(c) Officers of All-India Services;

(d) Officers in the Government or Government Sector Undertakings or Public Sector Undertakings with
liability to serve anywhere in India,

(e) Dedicated sports persons and the sports persons specified in serial numbers (1) to (4) of the table in sub-
rule (2) of rule 40.

(3) In other cases, where the licensing authority is satisfied that the nature of business or profession of the
applicant requires him to carry arm or arms frequently beyond the existing jurisdiction and such a requirement
may not be met by the issuance of a journey licence in Form XI of these rules, the application for extending
the area validity for whole of India may be granted by the licensing anthority specified in column (5) of
Schedule II to the applicant.

Additional licences for individuals.— (1} The holder of a licence in Form IIL, for permissible category of
firearms, as specified in Schedule I, may apply for grant of additional licence for any two of his close relatives
wlio are not in possession of any licence in Form ITI and who are residing with him at the address given in the
licence, to possess, carry or use any of the arms or ammunition covered by his licence and the licensing
authority shall grant a licence to such additional licensee if the eligibility conditions under the Act and these
rules are fulfilled by the said additional licensee and there are no adverse remarks in the police report.

(2) The additional licensee under his UIN shall be granted a separate licence, with the arms and ammunition of
the parent licence endorsed thereupon:

Provided that the additional licensee shall not be permitted to, acquire any arms or ammunition on his licence.

(3) The additicnal licensee shall not obtain a licence in his individual capacity during the period he helds an
additional licence under this rule.

(4) The licensing authority shall ensure that the details of additional licensees are endorsed on the parent
licence and the period of validity and the area validity of the additional licence are pari-passu with that of the
parent licence and if the parent licence is suspended, revoked or cancelled, the additional licences shall also be
subject to the same consequence.

{5) The additional licensee shall not sell or transfer the arms and ammunition endorsed on his licence.

(6) In case the holder of an additional licence shifts temporarily or permanently from the premises of the
parent licensee, such additional licence shall automatically lapse and the person to whom such additional
licence was issued, shall return his licence to the licensing authority by whom the licence was issued and the
responsibility for furnishing such intimation to the licensing anthority shall be that of the parent licensee.

{7) The parent licensee may request the licensing authority to revoke or cancel the licence of any of his
additional licensees by submitting an application along with the original licence and in all such cases, the
licensing authority shall revoke or cancel the licence of the additional licensee.

Explanation. —

For the purposes of this rule, “close relatives’ mean spouse, son, daughter, brother and sister.

Retainers for exemptees.— (1} A licence in Form ITI-A for possession and carrying of arnis or ammunition

may be granted to a person nominated to be his retainer by a person exempted under section 41 of the Act
from licensing requirements:
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22,

24.

Provided that the retainer shall have no right, independent of the person so exempted, to use the arms or
anmimunition covered by the licence, and the licence shall cease to be in force on the day on which the person
so exempted has ceased to be an exemptee, or the retainer has ceased o be a nominee of the exemptee.

(2) The licensing authority shall obtain a report from the Police, about the antecedents of the retainer
nominated under sub-rule (1) and take into consideration such report before admitting him as a retainer in a
licence granted in Form IIT-A.

Retainers for companies.— (1) A licence in Form II or Form I granted to a company for the protection of its
premises or property shall be in the pame (with designation) of the responsible person who shall be
accountable and responsible for the custody of the arms and ammunition.

{2) The name of a servant or any other employee entrusted with the arms and ammunition for guarding the
premises or property of the company shall be entered as a retainer in the licence.

(3) The licensing authority shall issue to the licensee a permit in Form ITI-B for each of such retainers shown
in the licence and such permit shall remain in the personal custody of the responsible person of the company
and shall be handed over to the retainers when they are entrusted with the arms and ammunition covered by
the licence:

Provided that the licensee at the time of making application for retainer shall submit along with the application
in Form B-3, four recent passport size photographs of the retainer to be appeinted and the proof of his
eniployment with the company:

Provided further that the licensing authority, shall obtain a report from the Police about the antecedents of the
retainer and take inte consideration such report before admitting him as a retainer.

(4) On an application from a company, holding a licence in Form II or Form II, for a change of the
responsible person of the company in whose name the licence has been granted or of a retainer included in the
licence, the necessary amendments may be made in the licence by the licensing authority.

Restriction on the gquantity of ammunition vsed in breech loading firearnws.— (1) For the purposes of the
Act and these rules, quantity of ammunition for the licences granted in Form II, Form IIT or Form IV for
breech loading firearms shall be restricted as under, namely:-

Maximum purchasable during a calendar year 200
(per firearm)
Maximum to be possessed at any given time 100
(per firearm)

(2) (a) Notwithstanding anything contained in sub-rule (1), the State Government concerned may allow a
higher quantity of ammunition in exceptional cases on merits and on the basis of good and sufficient reasons
to be recorded in writing.

{b) The Central Government in the Ministry of Home Affairs may allow a higher quantity of ammunition in
exceptional cases by issuance of a general or special order in this regard.

Renewal of licences.— (1) Every licence may, at its expiration and subject to the same conditions (if any) as to
the grant thereof, be renewed by the authority mentioned in Schedule II as renewing anthority within a period
of thirty days of receipt of the police report:

Provided that the licence so renewed may be signed in the appropriate column of the licence by such

officer as may be specifically empowered in this behalf by the State Government under rule 5.

(2) An application for renewal of a licence for arms or ammunition shall be filed in the Form wherein
specified at least sixty days prior to the expiry of the said licence with the licensing authority along with the
documents wherein specified in the Form:

Provided that in the case of arms and ammunition deposited under sub-rule (1} of rule 48, the renewal
application may be filed either by the depositor, or where it is not practicable to make the application direct,
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through the dealer or any other person authorised by him in writing in this behalf, while the arms or
anmimunition continue to be so deposited.

(3) The authority issuing a licence shall ordinarily be responsible for watching all future renewals of the
licence:

Provided that where a licensee notities a change of his place of residence, permanently or temporarily
for a period of more than six months, to the licensing authority of the district in which the renewal is sought,
the licensing authority of that district shall thence-forth become responsible for watching all future renewals of
his licence.

(4) The new renewing authority shall, in respect of a licensee who notifies a change of his place of residence
under sub-rule (3), register the licensee under its own jurisdiction in accordance with the provisions specified
in rule 17 and carry out the renewal thereof and forthwith, inform the original issuing or last renewing
authority.

(5) The licensing authority may consider an application for renewal of a licence, if the period between the date
of its expiry and the date of application is not, in his opinion, unduly long with due regard to the circumstances
of the case, and all renewal fees are paid; otherwise the application may be treated as one for grant of a fresh
licence.

(6) The licensing authority may, in accordance with any instructions issued by the State Government in
respect of all or any class of tirearms, require the personal attendance of the applicant before renewing the
licence under this rule.

25, Grant of licences to legal heirs.— (1) The licensing autherity may grant a licence —

26.

(a) after the death of the licensee, to his legal heir, or

(b} in any other case, on the licensee attaining the age of seventy years or on holding the firearm for twenty-
five years, whichever is earlier, to any legal heir nominated by him:

Provided that notwithstanding the provisions contained in rule 12 of these rules, the licensing
authority may grant a licence to such legal heir if the eligibility conditions under the Act and these rules are
tulfilled by the said legal heir and there are no adverse remarks in the police report.

(2) Where a licensee leaves behind more than one legal heir and the legal heirs decide amongst themselves to
retain the arm or arms of the deceased, one of the legal heirs nominated by all other legal heirs may apply for a
licence under sub-rule (1) along with the fellowing documents, namely:-

(i) adeclaration of no-objection from the remaining legal heirs;

(ii} an indemnity bond executed by the applicant giving full details of the licence and the arm or arms
endorsed thereupon; and

(ii1) a copy of the death certificate of the deceased licensee.

(3) Where the legal heirs decide to dispose of the arm or arms endorsed on the licence of the deceased
licensee, they may apply to the licensing authority for grant of a limited period permission to sell the arm or
arms, within the time allowed by such authority, to any licensed dealer or to any other perscn entitled to
possess an arim under these rules.

Explanation. —

For the purposes of this rule, ‘legal hieir' includes husband, wife, son, daughter, son-in-law, daughter-in-law,
brother, sister and grandchildren of the licensee or the deceased licensee.

Certain licences to be in book form.— A licence in Form II, Form III, Form IV or Form V generated under
the UIN of the licensee in NDAL system, shall be in book form serially numbered and strictly as per the
formats specified in the rules and in case of individuals, shall contain the latest photograph of the licensee:

Provided that the licence book for restricted category of firearms shall be of dark maroon colour and for
permissible category of firearms shall be of navy blue colour:
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27,

28.

31.

32

Provided further that the licensing authority may get the licence books printed and serially numbered locally
and levy fee for providing licence books as specified in Schedule IV.

Fees for licences.— (1) (a) Every licence granted or renewed under these rules shall, save as herein otherwise
expressly provided, be chargeable with the fee (if any) specified in Schedule IV.

(b) In any case where fee is prescribed for a year, fee for a fraction of a year shall be the same as for a whole
year.

(2) Where a licensee submits his application for renewal of his licence after the expiry of the period for which
the licence was granted, the licensing authority may, if he decides to renew the licence, at his discretion,
levy -

(a} full fee as for initial grant of the licence; and

(b) a late fee of rupees two thousand, if he is satisfied that the delay is not justifiable or excusable, nor serions
enough to warrant revocation of the licence or prosecution of the licensee:

Provided that if an application for renewal for a licence in Form III is made within one month
from the date on which the licence expires, no late fee may be leviable.

(3) The Central Government may, by issuance of a general or special order and for reasons to be recorded in
writing and subject to such conditions, if any, as it may specify in the order, grant exemption from, or
reduction of, the fee payable in respect of any licence:

Provided that it shall be a condition of every exemption from payment of the fee chargeable in respect of the
grant or renewal of any licence in Form III that if application for renewal of such licence is not made within
ene month from the date on which the licence expires, the licensing authority may, unless the applicant
satisfies the licensing authority that he had sufficient cause for not making the application within that peried,
levy renewal fee at the rate specified in Schedule IV.

(4) Difterential fee shall be chargeable in respect of a change of type of the arm or ammuniticn entered in a
licence granted for its acquisition under second proviso to rule 18, it the licence fee in respect of the arm or
anmimunition so changed is higher than that for the original arm or ammunition.

Fee payable for copies and duplicates,— Where a licence granted or renewed under these rules is lost or
accidentally destroyed, the authority empowered to grant such licence may grant a duplicate licence on
payment of the fee with which the original licence was chargeable.

Collection of fees.— All fees payable shall be paid in cash or by way of bank pay-order or demand draft or
electronic banking transfer at the time of application.

Inspection of arms by the licensing authority.— The authority by whom any licence in Form II, Form III,
Form IV or Form V has been granted or renewed, may, for the purpose of satisfying itself that any arms
covered by such licence are still in the possession of the licensee at the time of renewal or at any time while
the licence is in force, by order in writing require the licensee to produce the arm or arms at such time and
place for inspection of such officer as may be specified in the order.

Production of licences.— Any person who holds a licence granted or renewed, or a permit or certificate
granted under these rules shall forthwith produce such licence, permit or certificate upon demand by any
magistrate or any police officer of a rank not below that of an officer-in-charge of a police station.

Restrictions on carrying of firearm in public place.— (1) No person shall carry a firearm in a public place
unless the firearm is carried —

(a) in the case of a handgun —

(i) in a holster or similar holder designed, manufactured or adapted for the carrying of a handgun and
attached to his person, or

(11) in a rucksack or similar holder; or

(b) in the case of any other firearm, in a holder designed, manufactired or adapted for the carrying of a
firearm.
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(2) A firearm contemplated in sub-rule (1} must be completely covered and the person carrying the firearm
must be able to exercise effective control over such firearm.

(3) Brandishing or discharge of firearms or blank-firing firearms in any public place or a firearm free zone is
strictly prohibited.

(4) Any viclation of this rule shall be liable to revocation of the licence and seizure of the firearm in addition
to the penalty specified under the Act.

Correction of information.— (1) Any request for correction of the information contained in a licence which
has been incorrectly uploaded in the NDAL system shall be made by submitting a written application together
with supporting documents, to the concerned licensing anthority.

(2) Where an application referred to in sub-rule (1) concerns the detail of a firearm which has been incorrectly
reflected on a licence, the licensing authority may call for the physical inspection of the firearm to confirm the
details of the firearm or call for a certificate from a gunsmith holding a licence in Form IX or an armourer
working with Defence Forces, Central Armed Police Forces and State Police Forces.

(3) The gunsmith or armourer refened to in sub-rule (2), on having examined the firearm, shall issue a
certificate stating the action, design, type, make, model, caliber and serial number or additional marking of the
firearm.

(4) The correction of information shall take place at nc cost to the applicant where the error in uploading the
information was atiributable on the part of the licensing authority.

Identification marks on firearms.— (1) A person, who has in his possession any firearm which does not bear
distinctly a manufacturer's name, number or other identification mark shall get the identification mark stamped
on the firearm after obtaining prior approval of the licensing authority which will consist —

(a) such distinct letters as may be prescribed for the purpose by the State Government,
(b) serial number of the arms licence; and

(c) the year of stamping,

in that order on the barrel and the frame, or the barrel and the receiver of the firearm.

(2) When an imported firearm kept for sale by a dealer does not bear the manufacturer’'s name, such
distinguishing mark of the importer as allotted by the State Government shall be engraved on the barrel and
the frame, or the barrel and the receiver of the firearm after obtaining prior permission of the licensing
authority:

Provided that if a barrel bears more than one number, the distinguishing mark shall be atfixed to
the number appearing on the original invoice:

Provided further that where the manufacturer’s number appears only on the trigger-guard or other
replaceable part, that number shall also be engraved on the barrel and the frame, or the barrel and the receiver
of the firearm.

CHAPTER III
Special categories of licences

Licence for destruction of wild animals which do injury to huoman beings or cattle and damage to
crops.— (1) The grant of arms licences under this rule shall be subject to the provisions of the Wild Life
(Protection) Act, 1972 (53 of 1972}, in respect of the States and Union Territories where the said Act is
applicable.

(2) The application under this rule for grant of a licence in Form IV shall specify details of the land and
cultivation requiring protection and area in which the arms and ammunition are required to be carried.

(3) Where, after the end of any harvest season, the State Government considers it expedient that for the
protection of wild life in any area, any arms or ammunition licensed in Form IV should be deposited in a
police station or with a licensed dealer, it may, by order, require any licensee to deposit such arms or
ammunition for such period as the arms or ammunition are not required for the purposes for which the licence
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36.

is granted and as may be specified therein, and thereupon the licensee shall be bound to comply with such
order.

Licence for training and target practice.— (1) Any person below the age of twenty-one years but not below
the age of twelve years may be allowed to use permissible category of arms for the purposes of training in the
use of such arms in the immediate presence, or, under the direct supervision and guidance, of an adult
instructor or the licensee:

Provided that no person below the age of twenty-one years shall be allowed, to carry any permissible
category of arms requiring a licence in a public place except in the immediate presence and supervision of the
person who is lawfully authorised to carry such arms by the licensee.

(2) Any person who applies for a licence to possess permissible category of arms in Form III in order to
practice sport shooting shall be required to show evidence that he participates in such activities or that he is in
a structured learning process.

(3) The wse of arms that are licensed for the purpose of sport shooting shall be limited o practice and
competition at sport shooting clubs or at shooting ranges.

(4) A dedicated sports person, holding a licence in Form III shall be able to lend his arms temporarily for a
period not exceeding three months for the purpose of sport only to another dedicated sports person lawfully
entitled to possess such type of armband subject to the conditions that —

(a) the arm is used by the borrower in the presence of the licence holder or under his written aunthority along
with a certified copy of his licence, which shall show the number and other identification marks of the arm and
the period for which it is lent;

(b) in the event of the arm being misused by, or stolen or lost due to the gross negligence of the borrower,
the licence of the lender thereof shall be liable to be revoked in addition to being liable to be prosecuted under
the provisions of the Act, and

() the borrower shall, on demand produce proof of such lending.

{(5) Where 1n the absence of lender, the borrower of arms under sub-rule (4), intends to take the arms and
anmimunition to a shooting range for training or target practice or participation in a shooting competition, he
shall carry a written authority in Form V-A signed by the lender in respect of the arms and ammunition and in
the area and for the period specified in the said written authority along with a certified copy of the arms
licence of the lender:

Provided that where the arms or ammunition are intended to be taken out of the State, the written
authority shall be attested by the President or Secretary of the district or State rifle association, with whom
such lender is registered.

Explanarion.— For the purpose of this rule, an “adult™ means a person who has completed the age of twenty-
one years.

Licence for sport shooting association.— (1) Sport shooting association or a ¢lub or a military mess affiliated
to the respective State Rifle Association or National Rifle Association of India, shall be eligible to apply for a
licence in Form V and to acquire and possess arms and ammunition that are used and/or stored at their
premises.

(2) An application under sub-rule (1} for grant of a licence at the time of initial grant or at every subsequent
renewal thereof, shall be submitted along with the following documents, as may be applicable, namely:-

(a) its memorandum and articles of association and the membership rules;
(b) the lists of office bearers and permanent members;
(¢) particulars of the accredited shooting range for training and target practice,

(d) details of the training/target practice activities wndertaken for promoting or encouraging the sport of
shooting;

(e) details of the shooting sport tournaments or events conducted,
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38.

39.

(f) details of safe storage of arms and ammunition specified under rule 10; and
{g) complete records of the ammunition consumed by the club or association and/or its members.

(3) Where a licence in Form V has been granted in the name of any sport shooting association or club or a
military mess, it shall be lawful for any member of such mess, club or association to use the arms or
anmimunition covered by such licence at the approved shooting range mentioned in the licence for the purpose
of training and target practice, subject to the conditions of the licence.

(4) Where a member of a rifle club or association intends to take the arms and ammunition out of the premises
of the club or association for the purpose of repair or to a shooting range for training or target practice or for
participation in a shooting competition, he shall be required to carry a pass in Form V-B signed by the
President or the Secretary of the club or association in respect of the arms and ammunition and in the area and
for the period specified in the pass.

Licence for shooting ranges.— (1) Any person, applying for a licence for an indoor or an outdeoor private
shooting range shall be required to meet the technical and security standards as may be specified by the
Central Government in this regard by passing a general or special order:

Provided that the licensing requirements shall not be applicable to indoor ranges up to ten metres
used for target practice of air pistols and air rifles.

(2) No licence shall be granted under this rule unless the owner or operator of such shooting range has in place
adequate financial arrangements to meet any injury or damage claims requiring third party insurance covers or
mandatory bank guarantees or bond requirements:

Provided that the ranges owned and operated by military, Central Armed Police Forces and State
Police Departments shall normally cover their own risk as per the respective internal guidelines.

(3) The Sports Authority of India or the National Rifle Association of India or the State Sports Authority or
the State Rifle Association shall conduct regular inspection of their affiliated associations or bodies, owning or
operating such ranges at regular intervals to ensme strict adherence of safety standards and other norms laid
down for shooting ranges.

(4) The licensing authority may also conduct periodic or surprise inspection of all categories of firing ranges
falling under its jurisdiction to ensure the adherence to technical and security conditions applicable to such
ranges.

(5) Practical training regarding the safe and efficient handling of arms and testing of arms during which
ammunition will be fired, may only be undertaken at an accredited shooting range that holds a licence in
Form V.

Licence for accredited trainers.— (1} Any person applying for a licence to be an accredited trainer shall be
required to clear the eligibility test and undergo training before being granted a licence under this rule:

Provided that the policy guidelines containing syllabus and conduct of examination for accredited trainers may
be specified by the Central Government by passing a general or special order in this regard.

(2) Any person applying for grant of a licence to be a master accredited trainer shall be required to possess the
technical knowledge and expertise in handling various types of small arms and submit the documentary
evidence to the satisfaction of the licensing authority in this regard:

Provided that the policy guidelines for grant of licences to master accredited trainers may be specified by the
Central Government by passing a general or special order in this regard:

Provided further that master accredited trainers shall be entitled to impart training to the accredited trainers
referred to in sub-rule (1).

(3) Master accredited frainers and accredited trainers, having been granted a licence under this rule shall be
eligible to —

(1)  impart fraining as specified in rle 10 to the applicants and licensees under these rules; and
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(ii} issue training certificates to different types of trainees on the successtul completion of the stipulated
training progranime.

{(4) The norms for making available the shooting ranges for imparting training to accredited trainers may be
specified by the Central Government by passing a general or special order in this regard.

(3) The shooting ranges as referred to in sub-rule (4) shall include the Government shooting ranges owned or
operated by Defence Forces, Central Armed Police Forces, State police departments; and the private shooting
ranges owned and operated by shooting clubs or associations having been granted a licence in Form V of these
rules.

Explanation.— For the purposes of this rule, master accredited trainers refer to small arm experts having
worked in Defence Forces, Central Armed Police Forces, State Police Forces; and international medalists and
renowned shooters as defined under the Explanation to rule 40.

40, Quantity of ammunition to sports persons, shooting associations, etc.— (1} The quantity of ammunition
allowed to various categories of sports persons for their personal consumption and shooting sport
organisations shall be as per the limits laid down in the table given below, namely:—

TABLE
S.No. Persons or class of Type of firearm Quantity and description of each kind of
persons ammunition
To be possessed at anv | Purchasable  during
one tine the year
1 Arjuna awardee All 100000 200000
Jor all types Jor all types
of firearms of firearmis
collectivelv collectively
2 International medalist/ | Rifle/Pistol .22 LR; 50000 100000
renowned shooter Center-fire rifle with caliber
up fo 8 may, Jor all types Jor all vpes
<}f 1 -
Revolver/Pistol, of firearms of firearis
Shotgun of caliber up to 12 collectively collectively
bore/gange
3 Junior target shooter Rifle/Pistol .22 LR; 10000 30000
Center-fire rifle with caliber
up fo 8 mm; Jor all types Jor all types
Revolver/Pistol; of firearms of firearms
Sh(_\)tgun of caliber up ter 172 CO”&:’C”“F{’!‘_\’ (?CTHECI‘F:VE{\’
bore/gauge
4 Aspiring shooter Rifle/Pistol .22 LR; 15000 30000
Center-fire rifle with caliber
up to 8 mm;,
Jor all types Jor all types
Revolver/Pistol;
of firearms of firearms
Shotgun of caliber up to 12 IA . ‘f‘f .
collecrively collectively
bore/gange
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5 Other shooters .22 LR Rifle/Pistol 500 1000

(not  falling under 300 600
SNeo I to 4 above)
holding valid arms
licences and who are | caliber
also  members  of
National Rifle 200 500

Association of India or | Any other Rifle/ Shotgun
affiliated State Ritle

Any other Pistol/ Revolver

e caliber
Assoclation
(s of NRAI or
shooting clubs/
District Rifle
Association  affiliated
with  State  Rifle
Association
6 National Rifle | Upper limit on the quantity of ammunition, to be decided by the licensing
Association of India. | authority based on the recommendations of the Certifying body

Affilated State Rifle

Association{s)  with
NRAI

Shooting clubs/

District Rifle
Association(s)
affiliated with State
Rifle Association.

All  shooting  clubs
affiliated to the State
Rifle Association or
the National Rifle
Association of India.

All shooting ranges
under the  Sports
Authority of India or
the Sports Authority
of the State
Governments

Note:

Shotgun calibers of caliber up to 12 bore/gauge, mean and include the lesser calibers of 16, 20, 28 and 410 bore etc.

(2) For the purposes of this rule, certifying bodies and certification contents shall be as specified in the table
given below, namely:-

TABLE
S.No. Category of sports Certifying body Certifying conditions
person
1 Arjuna Awardee Government of India in  the | The certificate shall state that the

Department of Sports, Ministry of | award was conferred for excellence
Youth Affairs and Sports as a shooter
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medalists/
renowned shooters

2 International

National Rifle Association of India

(NRAI)

The certificate shall state that the
medal has been won by the
international medalists in  the
international championships and in
case of renowned shooters the merit
certificate shall  mention  the
qualifying score along with the
Minimum Qualifying Score (MQS)
for the event as specified by NRAI

3and4 | Junior target shooter/ National Rifle Association of India or | The certificate shall mention the
.. hoot the approved or affiliated State Rifle quallfylng SCOTE al(_\)ng with the
aspiring shooter st
piring Association(s) of NRAI Minimum Qualifying Score for the
event as specified by NRAI or the
State Rifle Association
5 Other shooters Naticnal Rifle Association of India or | The certificate  shall state the
affiliated State Rifle Association{s) of | membership and other details of the
NRAI or Shooting Clubs/District Rifle | shooter
Association affiliated with State Rifle
Association.
6 Shooting Clubs/ District | State Rifle Association or National

Rifle Associations
affiliated with State Rifle
Associations or National
Rifle
India

Association  of

Rifle Association of India as applicable

State Rifle Association

National Rifle Association of India

National Rifle

Association of India

Ministry of Youth Aftairs and Sports

Shooting Ranges

Sports  Authority of India/Sports
Authority of the State Government/
National Rifle Association of India

Explanation. — For the purposes of this rule,

(a) “international championship™ means the Asian Games, the Asian Shooting Championship, the Asian
Women or Asian Junior Shooting Championship, the Commonwealth Games, the Commonwealth
Shooting Championships, the Olympic Games, the World Junior or Senior Shooting Championships and
the World Cups in Senior as well as Junior events;

championship,

“international medalist” means a person who has won an individual or team medal in an international

(¢) “renowned shooter” means a person who has participated in a National Shooting Championship in an
Open Men's Event or Open Women's Event or Open Civilian's Event whether through qualifying
tournament or wild card entry conducted in accordance with the rules of International Shooting Sports
Federation (ISSF) and has attained the Minimum Qualifying Score prescribed by the National Rifle

Association,

() “junior target shooter” means a person who has completed the age of twelve years but is below the age of
twenty-one years and has taken part in at least one State Championship (hekl once a year) or in the Zonal
Champicnship or National Level Shooting Competition recognised by National Rifle Association and/or
by respective State Rifle Association;

(e) “aspiring shooter”” means a person who has taken part in at least one State Championship (held once a
vear) or in the Zonal Championship or National Level Shooting Competition recognised by National
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Rifle Association and/or by respective State Rifle Association and attained the prescribed Minimum
Qualifying Score specified by the National Rifle Association of India.

41. Licence to museums.— (1) Any museum applying for a licence for display of arms and ammunition must
possess due accreditation with the Ministry of Culture and registration under any of the Central or State Acts.

(2) The application under sub-rule {1} shall be accompanied by—
(i) a description of the display mechanisms that will be nsed to display the arms or ammunition;
(ii) documentary proof that the display will be in an accredited museum,

(iii) description and specifications of the security measures pertaining to storage, transport and safe
custody of the arms or ammunition 1o be displayed;

(iv) a description of the access control to the museum where the arms or ammunition will be displayed,
and

(V) a certificate that the museum will be open for public.

(3) The arms and ammunition shall be displayed or stored under the control of the appointed curator of the
museum or a person authorised thereto in writing by the curator, who shall ensure that necessary steps are
taken to prevent any un-authorised access and the loss of the arms and ammunition.

{4) The arms and ammunition shall only be used for the display and/or storage by the museumn at the registered
premises of the musenm as mentioned in the licence.

(5) The licensee may display a firearm only if, —
(a) the firearm is unloaded;

{b) the firearm is secured by a chain or metal cable that is passed through the trigger guard with one
end of the chain or cable attached to a wall or permanent fixture, in such a manner as to prevent
the removal of the firearm by a person other than the curator or a person authorised by him;

(c) the firearm is rendered inoperable by means of a secure locking device and displayed at a place
and in a manner that is accessible only to the curator or a person authorised by him.

42,  Licence for arms and ammunition for theatrical, film or television productions.— (1) A licence for
acquisition, possession, carry or use of arms and ammunition may be issued in Form III to the applicants for
the following purposes, namely:—

i) theatrical performances and of rehearsals for such performances;
i1} in the production of films;

(111} in the production of television programmes;
(iV) the organisation and holding of historical re-enactments;

V) signaling for starting races or athletic meets.

(2) The application for a licence under this rule shall be submitted along with the following documents,
namely: —

(i) an undertaking confirming that the applicant shall not resort to conversion of firearms replica and blank
firing firearms into firearms;

(ii) proof to the satisfaction of the licensing authority that the applicant is an actual vser or a contractor for
providing such arms or ammunition on hire for the purposes specified in sub-rule (1);

(111} description of security measures pertaining to safe custody of arms or ammunition to be implemented by
the applicant;
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43.

44.

43,

(iV) an undertaking that the applicant or the person to whom the arms are given on hire, shall not use live
ammunition,

(V) details of the place where the records in respect of the issuance of arms or ammunition will be kept for
inspection by the licensing authority or by any Police Officer not below the rank of an Inspector.

Acquisition, possession and export of arms or ammunition by tourists visiting India.— (1} A licence in
Form VI may be granted to any tourist, to acquire, possess (but not use) during the course of his stay in India,
carrying and export out of India, of arms and ammunition specified in category IIL, category IV and category
V of Schedule I:

Provided that every application for the grant of a licence for export of arms specified in category IV of
Schedule T shall be accompanied by a certificate from the Director-General of Archaeclogy of the Central
Government to the effect that the arms intended to be exported do not tall within the definition of “antiquity”
under the Antiquities and Art Treasures Act, 1972 (52 of 1972}.

(2) The licensee shall produce the arms or ammunition, at the time of leaving India and return his licence to
the passport checking anthority, or other anthority empowered by the district magistrate in this behalf, at the
port or other place of departure from India.

(3) The passport checking authority or other authority to whom the licence is returned by the licensee, shall
torward the same to the authority who issued it, with the remarks that the arms or ammunition have been duly
exported.

Licence to an International sports person for participation in shooting events in India— (1) An
application may be made in Form A-5 by any sports person of any age group from any country who is eligible
to participate in the shooting competition or event or series of competitions or series of events or for training
being organised in India by any sports body recognised by the Ministry of Sports and Youth Affairs,
Government of India during the period of the event or competition or training and at the venue fixed for the
same, and a licence may be granted to such applicant for arms and ammunition specified in category III of
Schedule I so far as practicable, one month prior to the expected date of arrival of the sports person in India.

(2) The licence in the case of a group application may be issued in the name of the manager or the official
accompanying the team or group and the details of the arms and ammunition may be given in an annexure
attached to and forming part of the licence by the issuing licensing authority.

(3) Where a licence is granted to an International sports person or persons under sub-rule (1), the licence
together with the passport and visa of such person, shall be presented to the licensing authority of the port of
arrival, and the said aunthority shall after obtaining the undertaking in writing from the licensee that he shall
not sell or transfer the arms or ammunition to anyone in India, endorse the licence making it valid for a period
of six months or till the validity of visa, whichever is earlier, from the date of endorsement and shall alse make
an entry in the passport or the visa giving full particulars of the arms and ammunition for which the licence
has been granted.

(4) The licensee shall produce the arms or ammunition at the time of leaving India along with the consumption
certificate of the ammunition issued by the authority under whose control the shooting competition or event or
training was conducted and return his licence to the passport checking anthority, or other authority empowered
by the district magistrate in this behalf, at the port or other place of departure from India.

(5) The passport checking authority or other authority to whom the licence is returned by the licensee under
sub-rule (4), shall forward the same to the authority who issued it, with the remarks that the arms or
uncensumed ammunition, have been duly re-exported.

Other temporary categories of import/export licences.— (1) A licence in Form VI may be granted of arms
and ammunition specified in category III of Schedule I so far as practicable, six months prior to the expected
date of amrival in India, to the following persons, namely: -

(a) a foreign visitor, to display the arms and ammunition at a trade show or at a sport trade show;
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(b) an official of a foreign government or a distinguished foreign visitor or a foreign law enforcement officer,
on an officially approved policing assignment, on the recommendations of the Government of India in the
Ministry of External Affairs;

{(c) a person who, for other legitimate reasons, has received prior approval of the Government of India and
where the applicant submits an undertaking to the effect that he -

(i)  has lawful possession of the arm;

(ii} has knowledge of the safe handling, safe-storage and use of the arm in question and where applicable, its
public display;

{(iii) has need to possess the arm and cannot reasonably satisfy that need by means other than the possession
of an arm; and

(1v)} has attained the minimum age of twenty-one years.

(2) The validity of the licence so granted under sub-rule (1) shall commence only from the date of
endorsement of the said licence at the time of arrival at any port in India and the arms and ammunition
covered by the licence shall not be used till the date of endorsement of the licence.

(3) Where a licence is granted to any person under sub-rule (1), the licence together with the passport and the
visa of the person, shall be presented to the licensing authority of the port of disembarkment, and the said
authority shall after obtaining the undertaking in writing from the licensee that he shall not sell or transfer the
arms or ammunition to any one in India, endorse the licence making it valid for a period of six months from
the date of endorsement or till the validity of visa, whichever is earlier and shall also make an entry in the
passport or the visa giving full particulars of the arms and ammunition for which the licence has been granted.

{4) The passport checking authority or any other officer empowered by the district magistrate in this behalf at
the port or other place of departure from India shall verify that the arms entered in the licence are being taken
out of India by the licensee and recover the licence and forward the same to the authority who issued it with
the remarks that the arms have been duly re-exported.

Licence for firearm free zones,— (1) The owner or lawful occupier of a premises may submit an application
in Form A-14 along with supporting documents specified therein, to have the said premises declared a Firearm
Free Zone, to the licensing authority of the place of jurisdiction of the applicant —

(1) stating the reasons why the premises must be declared as Firearm Free Zone;
(i} giving proof of capacity to maintain the premises as a Firearm Free Zone,
(iii) describing the medium of communication to inform the public that the premises is a Firearm Free Zone.
(2) The obligations of the licensee shall include -

(i) to clearly identify and demarcate the premises declared as a Firearm Free Zone;

(ii) to ensure that notices be displayed at all the main entrances or at strategic places on the premises or
category of premises both in English and local language declaring the premises as Firearm Free Zone;

(i) toenswe that the notices and signs are clearly visible and unobscured at all times; and
(iv} to notify the licensing authority of change, if any, in the information submitted at the time of application.

(3) The licensing authority may issue a licence in Form XV for the Firearm Free Zone to any educational
institution including schools, colleges, universities; or religions places, hospitals, courts, Government
establishments, entertainment or sports venues, restaurants, hotels, shopping malls, cinema halls or such other
public places on an application for such licence made under sub-rule (1).

(4) The provisions of this rule for Firearm Free Zone shall not be applicable in the following cases —

(i) to an individual who renders security and surveillance duty to a lawful owner or occupier of the

Firearm Free Zone; and

(i1) to a law enforcement officer acting in his official capacity.
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CHAPTER IV
Deposit of arms and ammaunition

Deposit of arms and ammunition under section 21.— (1} When a licensing authority decides to suspend or
revoke a licence or to refuse o renew it, he shall, communicate his decision in writing to the licensee,
requiring him to deposit under section 21, within such time as may be specified in the order suspending,
revoking or refusing to renew the licence, the arms or ammunition covered by the licence, either with the
officer-in-charge of the nearest police station or with a dealer holding a licence in Form VIII, or, in case he is a
member of the armed forces of the Union, in the unit armoury:

Provided that in case of death of a licensee, the arms or ammunition shall be deposited by the legal
representative with the officer-in-charge of the nearest police station or with a dealer holding a licence in Form
VIII, within a period of three months of the death of the licensee.

(2) Subject to the provisc to sub-section (2) of section 21,the licensee or, in the case of his death, his legal
representative shall be entitled to sell or otherwise dispose of the arms or ammunition o any person lawfully
entitled to possess the same and to receive the sale-proceeds, it any, during the period specified in column (3)
of the Table in case of deposit of arms and ammunition mentioned in column (2) of the said table in sub-rule

{6):

Provided that if the arms or ammunition have not been disposed of or their possession by the licensee or his
legal representative, as the case may be, hias not become lawful within the period so specified, then such arms
or ammunition shall, subject to the proviso to sub-section {3} of section 21, be forfeited to the Government by
an order of the district magistrate.

(3) Where any arm or ammunition is deposited by an owner under sub-section (1) of section 21, in a police
station or unit armoury or with a dealer helding a licence in Form VIII, the officer-in-charge of the police
station or unit armoury or the licensed dealer, as the case may be, shall attach to each article deposited, a card
and issue a receipt to the depositor and send a copy to the authority who granted the licence or renewed it last,
containing the following particulars, namely:-

(i) Description (No. ete.) of the article;

(ii)  Particulars of licence or exemption (if any);

(iii) Name and address of the depositor;

(iv)  Serial No. in register and date of deposit;

(v)  Date due for forfeiture or disposal;

(vi)  Signature of the depositor; and

(vii) Signature of the dealer or officer-in-charge of police station or vnit armoury.

(4) Any arms or ammunition deposited in a unit armoury under sub-section (1) of section 21 may, unless
returned or disposed of earlier, be transferred, after the expiry of a period of thirty days after such deposit, to
the nearest police station.

{5) Any arms or ammunition deposited in a police station under sub-section (1) of section 21, which have not
been returned or disposed of —

(i) with-in thirty days of the deposit with it, and
(ii} transferred from the unit armoury under sub-rule (4}

may be transferred by the officer-in-charge of the police station for the sake of better maintenance or safety, to
a police armowy in the district/taluga headquarters or such other place as may be specified by the district
magistrate, in accordance with such instructions as may be issued by the State Government for the purpose:

Provided that the district magistrate may, if he considers it necessary, extend the said period of thirty
days up-to ninety days and intimation of such transfer shall be given to the depositor of the article and to the
licensing authority who, granted or last renewed the licence.
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{6) The depositor or his legal representative may exercise his rights to receive back or dispose of any arms or
anmimunition under sub-section (2) of section 21, within the period specified in column (3), in case of deposit

of the arms or ammunition specified in column (2) of the table given below, namely:-

Table
S.No. Reason of deposit of arms and Effective date
ammunition
(1} 2) (3
1. Due to contravention by the owner of | One year from the date of such deposit
any provisions of the Act, the rules or
conditions of licence
2. Due to suspension or revocation of | One year from the date of the order of
licence or for any other reason suspension or revocation
3. Where the arms or ammunition are | One year from the date of the order of
already deposited revocation, suspension or refusal to
renew the licence
4. When a notification is issued under | One year from the date of said
section 4 notification
5. Where an appeal is preferred by the | One year from the date of the final
owner under section 18 order
6. Where the arms or ammunition are —
the subject of a legal suit or dispute; or From the date of termination of the
dispute or the date of final order; or
owned or inherited by a person who has | One year from the date of completion
not completed the age of twenty-one | by that person of the age of twenty-
years one years
7. Where the owner is on active service | from the date of his return to India
outside India
Note 1—The period of one year may be extended by the district magistrate by another six
months in case the depositor or owner is found unfit for any reasons to camry such arms or
ammunition.
Note 2 — The State Government may further extend the said period beyond six months by
another six months.

(7) Any armis or ammunition not returned or disposed of before the expiry of the period specified under sub-
rule (6} shall be transferred to the district malkhana or such other place, by order of the district magistrate, for
the purpose of forfeiture under sub-section (3) of section 21:

Provided that the district magistrate shall, before making such order of forfeiture, serve a notice as required
under sub-section (4) of section 21 in like manner as for service of summons under the Code of Criminal
Procedure, 1973 (2 of 1974):

Provided further that in the case of the depositor being a member of the armed forces of the Union the notice,
shall be served personally, throngh the Commanding Officer, of such member.

(8) Charges for maintaining the articles deposited may be levied at such rates as may be fixed from time to
time by the State Government.
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49.

Deposit of arms and ammunition for safe custody (otherwise than under section 21).— (1)(a} A person
lawfully possessing arms or ammunition may deposit them for safe custody with a dealer holding a licence in
Form VIII or in a police station or, if he is a member of the armed forces of the Union, in a unit armoury.

(b) Before accepting the arms or ammunition for deposit otherwise than under section 21, the dealer or officer-
in-charge of a police station or unit armoury shall satisfy himself that they are possessed under a valid licence
issued under the Act and these rules or under exeniption from the need for such licence.

{c) Members of the armed forces of the Union may be allowed to keep their armis or ammunition in safe
custody in a unit armoury only during the tenure of their service.

(2) Where the arms or ammunition have been deposited under sub-rule (1), the dealer or officer-in-charge of
the police station or unit armoury, as the case may be, shall attach to each article deposited, a card, easily
distinguishable from that described in rule 47 and issue a receipt to the depositor and send a copy to the
authority who granted the licence or renewed it last, containing the following particulars, namely:-

(i)  Description (No. ete.) of the article;

(i) Name and address of the depositor;

(iii)  Particulars of licence or exemption (if any);

(iv)  Serial No. in register and date of deposit;

(v)  Date of expiry of the licence;

(vi) Date up to which deposited;

(vii) Signature of the depositor; and

(viii) Signature of the dealer or officer-in-charge of police station or vnit armoury.

(3) In the event of failure to get the licence renewed, the arms or ammunition shall continue to be possessed by
the dealer on the authority of his licence in Form VIII or by the officer-in-charge of the police station or unit
armoury, but, if the licence is not renewed, after its expiry, the dealer or the officer-in-charge of the police
station or unit armoury shall bring this to the notice of the district magistrate for such action as he may
consider necessary:

Provided that the articles shall in no case be returned te the owner unless the licence to possess them
is renewed or a new licence is obtained.

{4) The depositor may be charged a fee for the custody of the articles deposited and maintenance thereof at the
rates specified in the following table, namely:-

Table

1. For each firearm Two hundred rupees per month or portion
thereof

2. For every other arm or package of One hundred rupees per month or portion
ammunition thereof

(3) Any extra charges for maintenance of the articles in good condition may be levied at such rates as may be
fixed from time to time by the State Government.

{6) The fee charged for depositing the arms or ammunition in the police station and unit armoury shall be
deposited in the treasury.

Records and returns of articles deposited.— (1} The dealer or the officer-in-charge of the police station or
unit armoury, shall maintain such registers as specified in rule 75.

(2) A copy of the entries in the registers relating to the quarters ending on the last day of March, June,
September and December, each vear, certified as true copy under the signature of the dealer or officer-in-
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charge of the police station or unit armoury, as the case may be, shall be forwarded, to the district magistrate
as early as possible after the expiry of each quarter.

(3) The licensed dealer or the officer-in-charge of the police station or unit armowry or officer-in-charge of
police armoury in the district/taluga headquarters, where the arms or ammunition are kept, shall submit to the
district magistrate by the 15" December each vear, a report showing the particulars of arms or ammunition in
their custody which have, or will become liable to forfeiture by the end of that year.

(4)(a} The licensed dealer, the officer-in-charge of the police station or unit armoury or officer-in-charge of
police armoury in the district/taluga headquarters where the arms or ammunition are kept, shall establish an
online electronic connectivity under his user-id with the NDAL system to provide for a weekly electronic
online ransfer of data regarding firearms and ammunition deposited for the week.

(b) If any circumstances occur which prevent the authorities referred to in clause (a) to submit online returns
on NDAL system by means of electronic network connectivity, the local licensing authority shall be informed
immediately in order to establish alternative means to submit the weekly returns.

(c) Weekly returns for the current week shall be submitted by the close of business hours on every Saturday.

Inspection.— (1) Arms and ammunition deposited in a police station or with a dealer and those transferred to
the district malkhana and the register maintained for the purpose shall be inspected pericdically by the district
magistrate or other officer appointed by the State Government in this behalf in accordance with such
procedure as may be prescribed by the State Government.

(2) The arms or ammunition deposited in a unit armoury and the register maintained for this purpose shall be
inspected perindically by the officer commanding the unit or any other officer empowered by him in
accordance with the procedure prescribed by the Government of the State, where the unit is for the time being
located.

CHAPTER V

Manufacturers, Arms Dealers and Gunsmiths
PARTI

Manufacture and Proof Test of firearins

License for manufacture and proof test.— (1) The licensing authority while granting a licence in Form VII
shall show clearly in the licence form the categories and description of the arms or ammunition allowed to be
manufactured o proof tested or both, by the licensee as specified in these rules.

(2) Proof-testing of firearms manufactured by a licensed manufacturer shall be carried out only in accordance
with the provisions contained in rule 5% in this regard and no manufactured firearms shall be allowed to be
sold which have not been duly proof tested.

(3) A copy of every licence granted in Form VII by the licensing authority shall forthwith be sent to the
district magistrate of the place of manufacturing facility of the licensee and the Home Department of the State
Government concerned.

(4) Entities granted fresh licences under the provisions of these rules shall be known as new manufacturers
wlhereas the entities or persons already holding manufacturing licences under the Arms Rules, 1962 in Form
IX shall be known as existing manufacturers.

(5) Separate licences shall be issued for each unit in case of an applicant company applying for a multi-unit
facility for grant of a licence under this rule.

(6) A licensing committee within the Ministry of Home Affairs shall be constituted to review and process the
applications for grant of licences for manufacture of arms and ammunitions for the new manufacturers and for
all matters related to existing manufacturers including applications for capacity revision by issuance of general
or special order under these rules.
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Type of firearms for grant of a licence in Form VII for manufacture and proof test.— The licensing
authority may grant a licence in Form VII for the following types of arms for manufacture or proof test or
both, namely:-

(1) I — Small arms
(ii} I — Light weapons
(1) m — Ttems configured for military vse:

Provided that if any of the items falling under type I, II or Il include any prohibited arms or ammunition, the
licensing authority shall obtain prior permission of the Central Government under section 7 of the Act before
grant of a licence in Form VII.

Applications for a licence in Form VIL- (1) Every manufacturer applying for a fresh licence under these
rules shall be an Indian company incorporated under the Companies Act, 2013 (18 of 2013):

Provided that the applicant company is owned and controlled by resident Indian citizens or by Indian
companies, owned and controlled by resident Indian citizens except in respect of a company having Foreign
Direct Investment (FDI) beyond forty-nine percent:

Provided further that the Chief Executive of the company is a resident Indian and the management of the
applicant company is in Indian hands with majority representation on the Board excluding nominee or
independent directors except in respect of a company having Foreign Direct Investment (FDI) beyond forty-
nine percent.

(2) The company applying for a licence in Form VII under these rules shall provide —

(a) original or certified copies of the company’s founding documents including Memorandum and Articles
of Association, Certificate of Registration of the company under the Companies Act, 2013 (18 of 2013),
CIN (Corporate Identification Number), proof of address of its registered office, Permanent Account
Number (PAN) card and certified lists of directors and shareholders as on the date of application;

(by copy of Director Identification Number (DIN) of all the directors,

(¢) identification proof along with two recent photographs of all the directors and the responsible person as
under:-

(1) Aadhar Card; or

(ii} in case the director or the responsible person does not have Aadhar Card, a written declaration in the
form of an Affidavit to be submitted in this regard along with an alternative identification proof
which may include Passport or Voter’s Identification Card or Permanent Account Number (PAN)
card or official Identity Card,

(d) residence proof -

in case the director or responsible person does not have Aadhar Card or Passport, alternative residence
proof to be submitted which may include Voter’s Identification Card or Electricity Bill or Landline
Telephone Bill or Rent Deed or Lease Deed or Property decuments or any other document to the
satisfaction of the licensing authority;

(e) copy of the latest balance sheet of the company and audited copy of the Net-worth certificate duly
certified by a Chartered Accountant;

(f) estimated project outlay and means of finance for funding the project duly certified by a Chartered
Accountant;

(g) certified copy of the board resclution for making an application under these rules along with full
particulars of the responsible person authorised to sign the same;

(h) details of foreign control and/or ownership in the applicant company, as applicable, duly certified by a
Chartered Accountant;
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(i) complete details of the arms and/or ammunition intended to be manufactured or proof-tested or both,
including their types and quantities;

() adeclaration with proof thereof to the effect that it has acquired the land for setting up the manufacturing
plant or for setting up proof-test facility along with details of an access road to the proposed site,
installation of electricity and water connection, particulars of land development carried ont and any other
information deemed necessary by the licensing authority.

Procedure for grant of licence in Form VIL— (1)} The licence for manufacture or proof-test or both shall be
granted by the licensing authority to an applicant who fulfills the eligibility criteria laid down in these rules
provided that no adverse remarks are received from various government agencies entrusted for verifying the
antecedents of the applicant company or its directors or responsible person, as the case may be.

(2)(a) The licence granted in Form VII shall be initially valid for a period of seven years within which the
licensee shall be required to setup the facility for manufacture or proof test of arms and/or ammunition, recruit
technical and administrative staff, develop and proof test proto-types of arms and ammunition, conduct trial
runs and any other activity related to the setting up of the facility for the manufacture or proof-test of arms and
amimunition, failing which the licence shall lapse.

{b) Every subsequent renewal of the licence under this rule shall be granted for a period of five years.

{3)(a) No manufacturing facility shall be set-up in the border areas, restricted areas or prohibited areas and any
area declared as "disturbed area” by the Central Government.

{b) The manufacturer applicant may setup the facilities in Special Economic Zones (SEZ), Industrial Parks and
other industrial areas in addition to any other location duly approved by the State Government concerned for
this purpose.

(4) The licensee shall make an application on its letter head for commencement of commercial production
accompanied by —

(1) a declaration to the effect that the licensee has installed the plant and machinery, successfully carried out
the trial run and is ready for commencement of commercial production of the items licensed for
manufacture or proof-test;

(ii} a declaration to the effect that the licensee has installed and applied the requisite quality control system
tor manufacture or proof test of firearms or ammunition;

(ii1) a list of particulars of the key technical personnel employed by the licensee for carrying out manufacture or
proof-test facility along with the proof of their professional expertise and training vndergone and
identification documents as specified for directors in rule 53;

(iv) a declaration to the effect that the licensee has fully complied with the security guidelines as contained in
the Security Manual prepared by the Ministry of Defence, Department of Defence Production, for
licensed defence industries.

(5) The licensing authority shall get conducted a security and appraisal andit to ensure that the applicant
licensee has complied with the declaration specified in clause (iv) of sub-rule (4).

Other requirements as to licences granted in Form VIL— (1) The licensee shall preferably be self-sufficient
in areas of product design and development and have maintenance and life cycle support facility of the
product to be manufactured and the items to be manufactured shall mieet the International or Indian accredited
quality standards and norms with special emphasis on indigenous designing:

Provided that no infringement of patents or copyrights, shall be permissible.

(2) The licensee shall submit the standards and testing procedures for manufacture of firearms and
animunition to the Government nominated Quality Assurance Agency, which will inspect the finished product
in the trial run and conduct audit of the Quality Assurance Procedures in respect of design, workmanship,
aesthetics and other related parameters:
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Provided that the quality specifications for manufacturing, shall be as specified by the Bureau of
Indian Standards (BIS) and the Director General of Quality Assurance, Department of Defence Production or
any other international quality assurance agency.

(3) The manufactured products shall contain the warranty clanse accompanied by service and safety manuals
and listing of parts at the time of every sale.

(4) Any restrictions under a joint venture agreement which may be imposed by the foreign partner shall have
no legal consequence on the Indian entity that is granted a licence under these rules.

(5) The licensing authority may impose such additional restrictions in case of certain sensitive type of arms
and ammunition, such as those configured for use by ammed forces or not permitted to be possessed by
civilians.

{6) The small arms and light weapons produced by the manufacturers —

(1) shall be sold to the Central Government or the State Governments with the prior approval of the Ministry of
Home Affairs; or

(i) may be allowed for export subject to the approval of the Ministry of Home Affairs in consultation with the
Ministry of External Aftairs, Ministry of Defence and Ministry of Commerce, on a case to case basis.

(7) The permissible category of arms and ammunition specified in Schedule I may be permitted for sale to
persons or dealers, holding a valid arms licence under these rules, with the prior approval of the Central
Government in the Ministry of Home Affairs.

(8) Prior approval of the licensing authority shall be mandatory for any change in the directorship of the
company or any change in the key managerial personnel as defined in clause (51} of section 2 of the
Companies Act, 2013 (18 of 2013) or any change in the responsible person of the company.

(9) Prior approval of the licensing anthority shall be mandatory for any change in contrel or ownership, either
divectly or indirectly, of the company or any change in shareholding resulting into dilution of promaoters share-
holding (both Indian and foreign) or any change in shareholding of the company or any change in the
beneficial interest in the shareholding of the company beyond five percent (5%).

(10} (a) A licence granted in Form VII shall not be transferable from the licensee to another company, without
the written authorisation of the licensing authority.

(b) An application for tansfer shall be accompanied by complete documents and be subject to the same
conditiens as applicable at the time of initial grant of licence specified in rle 53.

(c) While considering an application for transfer of a manufacturing licence, the licensing authority shall
assess the eligibility of the company, to whom the licence is to be transferred.

Obligations of licensees having licensee Form VIL — (1) The validity of a licence granted in Form VII shall
be subject to the manufacturer’s compliance with the conditions contained in these rules and in the licence.

(2) The licensee having a licence in Form VII shall mark all firearms and ammunition that it manufactures in
the manner as specified in rule 58.

(3) The licensee company shall comply with the Foreign Direct Investment (FDI) policy of the Government of
India and the regulations framed under the Foreign Exchange Management Act, 1999 (42 of 1999) as notified
by the Reserve Bank of India in case of foreign direct investment in the said company.

{4) The licensee shall comply with the security guidelines as contained in the Security Manual prepared by the
Ministry of Defence, department of defence production, for licensed defence industries.

(5) The licensee shall maintain records of all firearms, their parts, components and/or ammunition
manufactured by it as specified in rule 65 in addition to the conditions specified or forming part of the licence
in Form VIL

{6) The licensee shall store all firearms, their parts, components and/or ammunition manufactured by it as
specified in Form VII.






